
Cftairmanship of Shri K.C. Rout, Addl. DGt' I . I he tollowlng gltrcers were presenl:

S.No. Name of the representatives and their designation Depafttnettt

l Shri V.K Kohli,Dircctor TC offlcc,Noida
つ
４ Shl・ iJ.D.Giri,Vicc Prcsidcnt AEPC

3 Shri Nand Lal,Consultant DIPP

4 Shri K.C.Mecna,DDG

Shri Vinod Kumar Kashyap,FTDO

DGF 「́

5 DGFT

Duty

Directorate General Foreign Trade
,11_" Section

The NC Meeting No.4/AM- I 8 for the licensing year 201 7- 18 to consider the cases under

Exemption Schernes (Chapter-4) held on 25.05.2017 in Room No.102 of DGFT underthe
The following offi nt

nt'tfre outset tne fvfirurtes rf XC-V Meeting No.02lAM-18 dated 27.04.2017 and Meeting

No.03/AM-18 dated 11.05.2017 are taken up for ratification. As there was no amendment to

the same, the above referred minutes were adopted for implementation by the Committee without

any amendment. The agenda for meeting No.4/AM-18 dated 25.05.2017 was taken up for

diicussion and the decision taken in respect of each case is enumerated below:

MEETING NUMBER

Case No.:3/25/84-

AlJC3/2016

Case No.:26/18/84-

ALC3/2016

Pany NamcSM ЫMFED性
き棚 ν

α″路

  澪 :‰ ed
25.05.2017

HQ File             RLA Flle            Lic No/Datei0410158974
:01/84/050/00471/AM17/    :04/24/040/00073/AM15/    1407.2014

Decision : The Conllnittcc considcred the case as pcr agcnda and along、 vith othcr rclcvant

papers.Commitce dccidcd to rttitt the nOrms forthe abovc AA taking cluc from S10N,J-377

as applicd for.

RA may takc nccessary ac」 on suttCCttO COmpliance ofother usual cOndhions.

Party Name:PEARLGLOBAL MeetNo/Date:4/84-
lNDUSTRIES LIMITED    ALC3/2017

25052017

Status:
Deferred

Status:
Deferred

Lic No/Date:0510390241 Defer Date:HQ File              RLA File
:01/84/050/00307/AM17/     :05/24/040/00208/AM15/     11.082014            22062017

鷺:F鷺農お朧 ∬I鮮竃糧:T膜艦l:Tき出認ITh柑
1::需
:驚
∬
鰹

decided to a、 vait their reply and thc casc stands deferred for re― listing on 22.06.2017.

Case No.:7/25/84‐ ALC3ノ2016 Party Name:MASTURLAL  Meet No/Datei4/84-
PRIVATE LIMITED      ALC3/2017

25.05.2017

3器 島児5υ0047yAM17 蹄 舗 liOЮ 026夕AMly は H2014    22062017

慧:Hl農鷺l珊犠濯I庸置鯉l篤lITttlttl器思寵1室罵織Fpwnd
dccidcd to a、 vait their reply and the casc stands dcfcrrcd for rc―

listing on 22 06.2017.

4 Case No.:9/25/84-ALC3/2016 Party Name:NANDKISHORE Mcet No/Datei4/84-    Status:

野
|)////



MASTURLAL&SONS,   ALC3/2017
.25.05.2017

HQ Filc             RLA Filc            Lic No/Date:0710108467 Defer Datel
:01/84/050/00477/AM17/     :07/24/040/00102/AM16/     03072015             22.06.2017

Decision:CollllllittCe considercd thc casc as per agenda along、 vith other relcvant papcrs and

notcd that the application of the flrln has been referred to TC,Mumbai fbr their conlments.

NC decided to aヽ vait their rcply and thc casc stands dcfcrred for re― listing on 22.06.2017.

Case No.:3/23/84‐ ALC3/2016 Party Name:HIMATSINGKA Mcet No/Date14/84‐
SEIDE LTD           ALC3/2017.25052017

Lic.No/Dtte:0710108689 Dcfer Date:HQ File             RLA File
:01/84/050/00448/AM17/     107/24/040/00146/AM16/     0409.2015             22.06.2017

鷺Pll席郡りⅧ辮繊l∬胤∫電叫3冊t「鷺『Ⅷン鰹
decided to a、vait their reply and thc casc stands dcferrcd for rc― listing on 22.06.2017.

Meet No/Date:4/84-

ALC3/2017
25.05.2017

Mcet No/Datc:4/84-

ALC3/2017
25.052017

Deferred

Status:
Deferred

Status:
Deferred

Status:
Deferred

Status:
Deferred

Casc No.:10/25/84-

ALC3/2016

Case No.:11/25/84-

ALC3/2016

Case No.:40/25/84¨

ALC3/2016

Party Name:SHAHI
EXPORTS PVT LTD

Party Name:SHAHl
EXPORTS PVT LTD

Pany NameiNANDKISHOM MCCt No/Datc:4/84-
MASTURLAL&SONS,   ALC3/2017

25.05.2017

Lic.No/Date:0710108761 Defcr Date:HQ File             RLA File
:01/84/050/00478/AM17/     :07/24/040/00183/AM16/     22.092015            2206.2017

Decision:Conlnlittee considercd thc case as per agcnda alongwith other relcvant papers and

noted that the application of thc flrm has becn rcferrcd to TC,Noida for thcir comments.

NC dccidcd tO a、 vait thcir rcply and the casc stands defcrred for re― listing on 22.062017.

器 島泥5υ0047ツAM17 Ъ ち刷 :OЮ023υAM lα  O'102015   22062017

鷺FittTttli:∫∬
i精
糧
Ci∬
:∬l:g賞試品・1劇

h■

'職

rTrlぷ
commcnts.NC decided to wait for thcir comments.ThC Casc stands deferrcd for re―

listing

on 25.05.2017.

RLA File Lic'No/Date:0710108810 Defer Date:
HQ File
:01/84/050/00508/AM l7l :0712410401002341AM161 05.10.2015 22'06'201',7

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that the application has been referred to DC(MSME) and TC, Noida for their

comments. NC decided to wait for their comments. The case stands deferred for re-listing

on22.06.2017.

レ



HQ File             RLA File            Lic No/Datci0710108808 Dcfcr Datc:
:01/84/050/00510/AM17/     :07/24/040/00233/AM16/     05 102015             22062017

Decision:Col■ inittee considcred thc casc as per agenda alongwith othcr rclcvant papers and

noted that thc application has becn referrcd to DC(MSME)and TC, Noida for their

comments.NC dccided to wait for thcir commcnts.The case stands deferred for rc― listing

on 22.06.2017.

Meet No/Datei4/84-

ALC3/2017
25052017

HQ File              RLA File             Lic No/Date:0710108848 Dcfer Date:

10 :01/84/050/00480/AM17/     :07/24/040/00232/AM16/     07.102015             22062017

Decision : Comlllittec considered the case as pcr agcnda alongwith other rclcvant papers

and notcd that the applicttion has been referrcd to DC(MSME)and TC,Noida for their

comments.NC decidcd to wait for their comments.The case stands dcferred for re― listing

on 22.06.2017.

Case No.:42/25/84-

ALC3/2016

Case No.:12/25/84-

ALC3/2016

Case No.:41/25/84-

ALC3/201`

Case No.:44/25/84-

ALC3/2016

13

HQ File

101/84/050/00512/AM17/

Party Namc:SHAHI
EXPORTS PVT LTD

Palty NameISHAHI
EXPORTS PVT LTD

Party Name:SHAHI
EXPORTS PVT.LTD

Party Name:SHAHI
EXPORTS PVT,LTD.

RLA File

i07/24/040/00292/AM16/

Mcct No/Date:4/84-

ALC3/2017
25052017

1ンic No/Datc:0710109087 Dcfer Date:

26112015            22062017

Meet No/Datc:4/84‐

ALC3/2017
25.052017

Meet No/Date:4/84-

ALC3/2017
25.052017

Status:
Deferred

Status:
Deferred

Status:
Deferred

Status:
Deferred

Status:
Deferred

He File RLA File Lic.No/Date:0710109057 Defer Date:

1 1 :01/84/050/00509/AMl7l :07l24lo4oloo28olAMr6l 17.lt.201s 22.06.2017

Decision : Committee considered the case as per agenda alongwith other relevant papers

and noted that the application has been referred to DC(MSME) and TC, Noida for their

comments. NC decided to wait for their comments. The case stands deferred for re-listing

on 22.06.2017 .

Case No.:2/25/84-ALC3/2015 Party Name:SACOSINDlGO McetNo/Date:4/84‐
PRIVATE LIMITED      ALC3/2017

.25.052017

HQ File             RLA Flle            tLic.No/Date:5610004753 Dcfer Date:
:01/84/050/00283/AM16/     :56/24/040/00029/AM16/     120.11.2015             12206.2017

12 Decision : Thc Conllnittee considered the casc as per agenda alongwith other rclevant

papers and observed that DIPP has sought ctt infO111lation vidc their letter No.

7/383/2016‐ TSW datcd 02.01.2017.

The case stands deferred for re― listing on 22.06.2017.



Decision : Committee considered the case as per agenda alongwith other relevant papers

and noted that the application has been referred to DC(MSME') and TC, Noida for their

comments. NC decided to wait for their comments. The case stands deferred for re-listing

on22.06.2017.

‐
lQ rile             RLA File            ‐Lic.No/Date10710109110 1Defer Date:

14‐ :01/84/050/00513/AM17/     :07/24/040/00298/AM16/     101.122015            
‐2206.2017

精暑鳳穏:W蹴:l織1le隠糧lal:ぷ∬lお臨鰐 為窒l賃R乳:稿:
coml■ ents. NC decidcd to wait for thcir conllnents. The casc stands defcrrcd for rc―

listing

on 22.06.2017.

Case No.:45/25/84-

ALC3/2016

case No.:23/23/84-

ALC3/2016

Case No.:22/23/84‐

ALC3/2016

Party NamelSHAHI
EXPORTS PVT.LTD

Meet No/Date:4/84‐

ALC3/2017
25052017

Status:
Deferred

Status:
Deferred

Casc No.:5/1/84‐ ALC3/2016 Party Namc:CHOWDHARY Mcet No/Date:4/84-
OVERSEAS LIMITED    ALC3/2017

25.05.2017

15鵠濡5υ0047″AMlα  職ち刷iυ0004νAMlα 惜駆りRTC0610138278労糀.器;

キ慧 ぶ∬?避犠∬習需肝篇i]Ll::″帆舞:l:I『‖常llttFi哩

雰 屁 .:117.recdvcd lrom RA,KanpuL ThC Casc stands dcた

rred br rc■ ヽdng on

Party Name:BHARAT SILKS McetNo/Datc:4/84-
IALC3/2017
.25052017

16器航50Ю 046νAM17 鶴ち昴liυ00,5ンAMlα  200L2016    22062017

肝や鳳1ぶⅧ蹴:l織滞隠糧lal騨∬lお眼認£げ為寵l蹴l鷺:襴:
comments.NC decided to wait for their commcnts.ThC Case stands defcrrcd for re―

listing

On 22.06.2017.

が1■y Namα BHAMT ttLKS性
き棚 ν

α″路

25.052017

17器晶泥5υ00467AM17 Ъ25:iン0040νAYlα  03f■2016    22062017
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18 Case No.:8/25/84- Party Name:MASTURt-AL

井

Status:
Deferred

Status:
Deferred

Mcet No/Datc:4/84‐ Status:



:01/84/050/00476/AM17/     107/24/040/00408/AM16/     22032016

Decision:NC notcd that abovc casc was ratifled in its llnecting No2/84/ALC3/2018

dated 27.04.2017,hence decided to、 vithdraw the abovc case lrorn the this lnceting.

Case No.:6/25/84‐ ALC3/2016 Parり Name:BHARAT SILKS McetNo/Date14/84-
ALC3/2017
25.052017

HQ File             RLA Filc            Lic No/Date:0710109602 Defer Date:

19 :01/84/050/00474/AM17/     107/24/040/00417/AM16/     30.03.2016            22.06.2017

Decision : Comlnittcc considCrcd thc casc as pcr agcnda alongwith othcr rclcvant papcrs

and noted that the application has bcen rctrrcd to DC(MSME)and TC,Noida for thcir

comlncnts.NC decidcd to wait for thcir commcnts.The casc stands dcferrcd for re― listing

on 22.06.2017.

Case No.:8/4/84‐ ALC3/2017 .Party Name:KARAM      Meet No/Date:4/84-
MULTIPACK PVT.LTD。 ,   ALC3/2017

25.052017

HQ File             RLA Filc            Lic.No/Date:2410041951 Defer Date:

20 :01/84/050/00035/AM18/     :24/24/040/00042/AM16/     22042016             22062017

Decision : Committee considered the case as per agenda along、 vith othcr relevant papers

and noted that the applicttion has been referred to DC(MSME)and TC,Noida for their

commcnts,NC dccidcd to wait for their commcnts.The case stands defcrred for re― listing

on 22.06.2017

ALC3/2016

HQ File

Case No.:43/25/84-

ALC3/2016

PRIVATE LIMITED

RLA File

Party Name:SHAHI
EXPORTS PVT.LTD.

ALC3/2017         Withdrawn
2505.2017

Lic No/Date:0710109553

Status:
Deferred

Status:
Deferred

Lic No/Datc:0710109737 Defcr Datc:HQ File             RLA File

21 :01/84/050/00511/AM17/     :07/24/040/00039/AM17/     29.042016            .22062017

Decision : Comlnittce considcred thc case as pcr agcnda along、 vith other relevant papers

and noted that the application has been refcrred to DC(MSME)and TC,Noida for thcir

commcnts.NC dccidcd to wait for thcir commcnts.The case stands dcfcrrcd for re―
listing

on 22.06.2017.

Case No.:36/5/84¨ ALC3/2016 Party NameiCITIZEN
TECHNICAL TEXTILES
PRIVATE LIMITED.

22器品泥50Ю006VAM17 跳ち刷iυ0009摯Y17

肝胤 i∫ktttTl露rFllttl篤:幣翼驚Ilよ鳳:幣蹴:脳
bcforc NC on 09.032017.  NC decided to ask thc flrnl to appear on 27.04.2017 and dcfcr

thc casc for rc― listing on 22.06.2017.

Meet No/Date:4/84-

ALC3/2017
25.05.2017

Status:
Deferred

Status:
Deferred

Mcet No/Date:4/84-

ALC3/2017
25.05.2017

Lic.No/Date:5210041879 1Defer Date:

04052016            122.06.2017

llg



Case No。 :7/13/84¨ ALC3/2016 Party Name:SUN RISE NETS IMcet No/Datc:4/84-
‐ALC3/2017
125.05.2017

HQ Flle             RLA File            Lic No/Date:2610012756
:01/84/050/002381AM 17/     :26/24/040/00007/AM17/     2305.2016            1

23 Decision : Comlllittee considercd the case as per agenda alongⅥ /ith othcr relevant papers

and noted that the deflcicncy lctter has becn issucd by DIPP to the flrm to furnish

inforrnation as per their U.O.No.7/349/2016‐ TSW dated 25 10.2016.Thc reply of the flrm

is not reccived,hencc Committee decidcd to raect the above case with direction to flrm to

deposit the applicable custonl duty、 vith intcrest for EODC.

RA may take suitable consequcntial action accordingly.

Status:
Rejected

Meet No/Datei4/84-   Status:
EODCALC3/2017    ‐Deferred
25.052017

Case No。 :14/4/84-

ALC3/2017

HQ File

:01/84/050/00473/AM17/

Party Name:FASHION
ACCESSORIES

RLA File

:07/24/040/00060/AM17/

HQ File             RLA File            Lic No/Datc:0510398597 Defer Date:

24 :01/84/050/00041/AM18/     :05/23/040/00082/AM17/    .24.05.2016             22.062017

Decision : Comrnittec considcrcd thc casc as per agcnda alongwith othcr rclcvant papcrs

and noted that the application has bcen referred to DC(MSME)and TC,Noida for thcir

comments.NC decided to wait for their comments.The case stands deferrcd for re― listing

on 22.06.2017.

Case No.:5/2 5184-ALC3l20l6 Party Name:BHARAT SILKS

Decision : Committee considered the case as per agenda alongwith other relevant papers

and noted that the application has been referred to DC(MSME) and TC, Noida for their

comments. NC decided to wait for their comments. The case stands deferred for re-listing

on22.06.2017.

Case No。 :4/25/84‐ ALC3/2016 Party NameiBHARAT SILKS Mcet No/Date:4/84¨
ALC3/2017
.25.05.2017

HQ Flle              RLA File             Lic.No/Datc1071010991l Dcfcr Dtte:

26 :01/84/050/00472/AM17/     :07/24/040/00051/AM17/     06.062016            .2206.2017

Decision :(3omnlittee considcred the case aS pcr agCnda alongwith other relevant papcrs

and notcd that the application has bccn refcrred to DC(MSME)and TC,Noida for thcir

comments.NC dccided to wait for their commcnts.The case stands defcrred for re― listing

on 22.06.2017.

Case No.:22/9/84-ALC3/2016 Party Name:GENEROUS
27                   PRODUCTS

Mcet No/Datc:4/84-

ALC3/2017
25.052017

Lic.No/Date:0710109881

27052016

Status:

Deferred

Dcfer Dtte:

22062017
つ
４

Mcet No/Date:4/84-

ALC3/2017
25052017

Status:
Deferred

Status:
Deferred



HQ Filc

101/84/050/00151/AM17/

Decision : Committee considered the case as per agenda alongwith other relevant papers

and noted that Firm's representative was asked to attend the personal hearing third time on

25.05.2017.however, finn has shown inability to attend the hearing due to non availability of
technical officer, NC decided to allow one more opportunity

RLA Filc            Lic No/Date:0510398965 Dcfcr Date:
:05/23/040/00170/AM17/     01.07.2016            22.06.2017

Case No.:17/23/84¨

ALC3/2016

Case No.:11/23/84¨

ALC3/2016

`HQ File

29 :01/84/050/00456/AM17/

Case No.:26/19/84¨

ALC3/2016

HQ File

30 :01/84/050/00337/AM17/

Case No.:17/25/84‐

ALC3/2016

HQ File

31 :01/84/050/00485/AM17/

Party Name:THE NATURAL MectNo/Date:4/84-
FL00RS            ALC3/2017

25.052017

Status:
Approved

HQ File             RLA File            Lic No/Datc:1010059533 ‐

28 :01/84/050/00462/AM17/     :10/24/040/00036/AM17/     1207.2016

Decision :Thc Colninittec considcrcd the casc as pcr agenda and alongwith other relcvant

papcrs Commiiee decided to ratltt the nOrms for the abovc AA a1lowing wastage ofinputs

as 2%in thc export product.

RA may takc necessary action suttecttO COmpliance ofothcr usual conditions.

Decision : Committee considered the case as per agenda alongwith other relevant papers

and noted that the application has been referred to DIPP for their comments. NC decided to
wait for their comments. The case stands deferred for re-listing on 22.06.2017 .

Party Mcet No/Datc:4/84‐ Status:
DeferredName:G R CORPORAT10N ALC3/2017

2505.2017

RLA File             Lic.No/Date:0610038426 1Dcfer
:06/24/040/00014/AM17/    126.07.2016             1Date:

122.06.2017

Party Name:POLYGENTA  Mcet No/Date:4/84¨    Status:
TECHNOLOGIES LTD    ALC3/2017        1Deferred

‐2505.2017

RLA Filc              Lic No/Date:0310806649 Defer Datc:
:03/95/040/00295/AM17/     27072016            22.062017

Party Namc:BHARAT SILKS Meet No/Date:4/84‐     Status:
‐ALC3/2017         :Deferred
125.05.2017            1

RLA Filc            :Lic No/Date:0710110180,Defer Date:
:07/24/040/00149/AM17/    .29.072016            .22.06.2017

Decision : Committee considered the case as per agenda alongwith other relevant papers

and noted that the application has been referred to DC(MSME) and TC, Noida for their
comments. NC decided to wait for their comments. The case stands deferred for re-listing
on 22.06.2017 .

Decision : Committee considered the case as per agenda alongwith other relevant papers

and noted that the application has been referred to DC(MSME) and TC, Noida for their
comments. NC decided to wait for their comments. The case stands deferred for re-listing
on22.06.2017.

レ レ
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Case No.:2/13/84‐ ALC3/2016 Party Name:ARVIND
GOODHILL SUIT
MANUFACTURING
PRIVATE LIMITED

HQ File             RLA File
:01/84/050/00233/AM17/     :08/24/040/00169/AM17/

Decision:Committee considercd the case as per

and noted that the dcflciency lctter has bccn issued

CAD/CAM and Measurement in this case.Sincc,
Committee decided to rttcct thC Case with direction

intcrest for EODC.

RA may take suitable consequential action accordingly.

Lic.No/Date:08 1 0 I 3 84 I 6

04.08.2016

agenda alongwith other relevant papers

to the firm on 19.01 .2017 to furnish the

no reply not received from the firm,
to pay the applicable custom duty with

Mcet No/Date:4/84-     Status:

Mcet No/Datei4/84‐

ALC3/2017
25.052017

ALC3/2017
25.052017

Meet No/Date:4/84-

ALC3/2017
25052017

Status:
Rejected

ReFCJ

Status:
Deferred

Status:
Approved

HQ File             RLA File            Lic No/Date:3210077950
:01/84/050/00272/AM17/     :32/24/040/00012/AM17/     04.082016

33 Decision : Comlnittcc conSidCred thc case as pcr agcnda along、 vith other relevant papers

and obscrved that the dcflciency letter has been issued on 22 11.2016 to thc f11lH to sub■ lit

the sample of the product in this casc.   Sincc, no rcply not receivcd from the flrnl,

COmmittee decided to racct the casc wlh dircclon to pay thc applicable custom duty wtth

interest for EODC.

RA may take suitable consequential action accordingly.

Case No.:14/15/84¨

ALC3/2016

Case No.:23/13/84‐

ALC3/2016

Case No.:18/19/84-

ALC3/2016

Party Name:SiVSHREE
MEDITTEX(INDIA)
PRIVATE LIMITED,

Party Name:LOYAL
TEXTILE MILLS LTD

HQ File              RLA File             Lic No/Date:3510045002‐ Defer Dtte:

34 :01/84/050/00254/AM17/     :35/24/040/00026/AM17/     0908.2016            22.062017

Decision : Comlnittec considercd the casc as per agcnda alongwith othcr rclcvant papers

and noted that the application has bccn referred to DC(MSME)and TC,Noida for thcir

comΠlents.NC decided to wait for their comments.The casc stands dcferrcd for rc‐ listing

on 22.06.2017.

HQ Filc             RLA File            'Lic.No/Date:0310807179
:01/84/050/00329/AM17/     :03/95/040/00037/AM17/     118.08.2016

35 1)ecision:Committee considered the case as per agenda alongwith other relevant papers and
decided to ra伍取 the norms for the above AA as per DIPP comments vide F.No.7/36/2017-

ITWS dated 15,02.2017 as under:

IExport ltem:Flexible lntcllllediate bulk Containers

l        Ⅳυ′Cθ″″
“
′げ Ettθ rrs「

‐          PP Granulcs:818.18 MT,

Party NameiSHANKAR    Mcet No/Date:4/84‐
PACKAGINGS LIMITED   ALC3/2017

25052017

ジ



HDPE Granules: 4.25 MT,
Master Batch ANTIFIBRILLANT: 12.27 MT.
Master Batch White: 6.13 MT,
Master Batch colour: 3.68 MT.
Condr"rctive Black : 6.55 MT,
LLDPE: 73.33 MT,
LDPE: 31.43 MT,
Relevant LJV Stabilizer Master Batch: l6 MT.
- 971.834 MTntitv:― 4

S.No.
annlication

Import Item Quantity

l Relevant PP granules 1 .10 kg / kg content contains in the
export

2. Relevant tIDPE granules 1.05 kg / kg content contains in the
export

Relevant Master Batch
ANTIFIBRILLANT

0.016 kg / kg of the export

4. Relevant Master Batch white
Relevant Master Batch colour

6 Relevant Conductive Black
1. Rclcvant lンLDPE 1.05 kg / kg content contains in the

export
Rclevant lンDPE 1.05 kg / kg content contains in the

export
9. Relevant UV Stabilizer Master

Batch
0.004 kg / kg of the export

RA concerned may take necessary action subject to compliance of other usual conditions.

Case No.:19/19i84- Party Name:SHANKAR Meet NoiDate:4184- Status:
ALC3l20l6 PACKAGINGS LIMITED ALC3l20l7 Approved

25.05.2017

HQ File RLA File Lic.No/Date:0310807178
:01i84/050/00330lAMt7l :0319510401000361AM171 18.08.2016

Decision : : Committee considered the case as per agenda alongwith other relevant papers

and decided to ratify the norms for the above AA as per DIPP comments vide
F.No.7/1461201 7-TWS dated 23.05.2011 as under :

36 Export Item: Flexible Intermediate bulk Containers
Net Content of Exports:
PP Granules: 8l 8. 18 MT,
HDPE Granules: 4.25 MT
Master Batch ANTIFIBRILLAN T : 12,2] MT,
Master Batch White: 6.13 MT,
Master Batch colour: 3.68 MT,
Conductive Black : 6.55 MT.
LLDPE: 13.33 MT,
LDPE,: 31.43 MT,
Relevant UV Stabilizer Master Batch: l6 MT.

P ９年



971 834 Ⅳl

S.No.
application

Import Item Quantity

1 Relevant PP granules 1.10 kg / kg content contains in the

export
つ
乙 Relevant HDPE granules 1.05 kg / kg content contains in the

expoft
Rclcvallt Master Batch

ANTIFIBRILLANT
0.016 kg / kg of the export

4. Relevant Master Batch white
Relevant Master Batch colour

6. Relevant Conductive Black
7. Reicvant LLDPE 1.05 kg / kg content contains in the

export
０
０ Rclcvant l′DPE L05 kg / kg content contains in the

export
9 Relevant UV Stabilizer Master

Batch

0.004 kg / kg of the export

RA conccmcd may takc ncccssary action suttcCttO Compliance ofothcr usual condhions.

Case No.:10/23/84-       Party Name:TECHFAB     Mcct No/Date:4/84-    Status:
ALC3/2016           (INDIA)INDUSTRIES LTD ALC3/2017         Approved

25052017

HQ「ile             RLA File            Lic.No/Date1031 0807464
:01/84/050/00455/AM17/     103/95/040/00413/AM17/     30082016

Decision : Comlnittec considcrcd thc casc as per agenda along、 vith othcr relcvant papcrs

and decided to ra」取 thc nOrms for thc abovc AA as pcr DIPP commcnts vidc
F.No.7/36/2017-T｀ハ/S dated 15.02.2017 as under:

1.Export item:Non Wovcn Geo composite(i.e.man made Filament Wcighing between 70

G/SQM t0150 G/SQM)COmprising of 83.01 MT Polyestcr Filamcnt Yarn&

66.99 MT of Polypropylcnc granulcs.

Quantiサ i   150 MT

Import ltems:

SIo No。 Import Item Ouantity allowed

l Polyester Filarnent Yarn of relevant Denier 85.500 MT
つ
４ Polvpropvlene Granules 69 000 MT

2. Export item: Non Woven Geo composite (i.e. man made Filament Weighing More than

150 G/SQM) comprising of 83.01 MT Polyester Filament Yarn & 66.99 MT

of PolyproPYlene granules.

Import Items:

Sl.No。 Import Item Ouantitv allowed

1 Polyester Filament Yarn of relevant Denier 85.500 MT
う
乙 Polypropylene Granules 69 000 MT

野
■   1°



RA concerned may take necessary action subject to compliance of other usual conditions.

He File RLA File Lic.NoiDate:0210206960 Defer Date:

33 :ova+los 0100336lAMt7l :O2l24l040l00og7lAMl7l 05.09.2016 22'06'2017

Decision : Committee considered the case as per agenda alongwith other relevant papers

and noted that the deficiency letter has been issued to the firm on 17.01 .2017 to furnish the

CAD /measurement chart in this case. The reply is not received from the firm. NC decided

to wait for their reply. The case stands deferred for re-listing on 22.06'2017 '

Case No.:25/19/84-

ALC3/2016

Case No.:10/15/84‐

ALC3/2016

Party Name:SITTARA
WORKZ

Party Name:THREADS

(lNDIA)LIMITED

Mcet No/Date:4/84-

ALC3/2017
2505.2017

Mcet No/Date:4/84-

ALC3/2017
25.052017

Meet No/Date:4/84-

ALC3/2017
2505.2017

Status:
Deferred

Status:
Deferred

Status:
Deferred

Case No.:9/19/84-ALC3/2016 Party Name:FASH10N
ACCESSORIES

HQ File              RLA File             Lic.No/Date:0510399651 Defer Date:

39 101/84/050/00320/AM17/     105/23/040/00262/AM17/     0809.2016            22.06.2017

Decision : Comlnittee considcrcd the case as per agenda along、 vith other relevant papers

and notcd that thc application has bcen rcferrcd to DC(MSME)and TC,Noida for their
comments.NC decided to wait for thcir comments.The case stands dcferrcd for re― listing

on 22.06.2017.

IHQ File              RLA File             Lic.No/Date:0610038450 1Defer Datc:
:01/84/050/00268/AM17/     :06/24/040/00019/AM17/     1409.2016             22062017

40 Decision i Comnlittee considcred thc casc as per agenda along、 vith othcr rclcvant papers

and notcd from the reply ofthc flrlla rcccived on 16 01.2017 thatthey are takc up the matter

for amcndmcnt in Adv Authorisation、vith RA,Kanpur for ncccssay corrcction for revise

irnport quantity and also has requested for dcfcr thc case till thc reviscd quantity is not

notifled by Jt.DGFT,Kanpur.The rcply is not rcccivcd so far NC dccided to wait for thcir

rcply  The case stands defcrred for re― listing on 22.06.2017.

Case No.:9/15/84-ALC3/2016 Pa“ y Name:ARVIND
G00DHILL SUIT
MANUFACTURING
PRIVATE LIMITED

HQ File             RLA File
:01/84/050/00267/AM17/     :08/24/040/00217/AM17/

Meet No/Date:4/84-     Status:

ALC3/2017        Rejected
25052017

Lic No/Date:0810138681

16092016
4l 

Daaiaior, : Committee considered the case as per agenda alongwith other relevant papers

and noted that the deficiency letter has been issued to the firm on 19.01.2017 to furnish the

CAD/CAM and Measurement in this case. Since, no reply not received from the firm,

Committee decided to reject the case with direction to pay the applicable custom duty with

interest for EODC.
RA may take suitable consequential action accordingly.

ジ
レ



Casc No.:13/4/84-ALC3/2017 Party NameiBHARAT SILKS IMeet No/Datc:4/84‐
IALC32017
12505.2017

42器晶児5υ00049AMlν  Ъ規liυ0018りAM17 腎ごりRl°
0710H0433 Detr Datα

Decision : Comrnittec considered the casc as pcr agcnda along、 vith other relevant papers

and noted that the application has becn referred to DC(MSME)for their comments,NC

decided to、vait for thcir comments. The case stands dcferred for re― listing on 22.06.2017.

Mcct No/Date:4/84-

ALC3/2017
25.052017

Status:
Deferred

Status:
Deferred

Status:
Deferred

Case No.:30/19/84¨

ALC3/2016

1HQ File

Party Name:SUNNY
INTERNATIONAL
LIMITED

RLA File

Mcet No/Date:4/84¨

ALC3/2017
2505.2017

Lic No/Date:3310030350 Defer Datei

3009.2016            22.06.201743 :0tl84l05OlOO341lAMl7l :3312410401000041AM171

Decision : Commiftee considered the case as per agenda alongwith other relevant papers

and noted that the application has been referred to DC (MSME) and TC, Noida for their

comments. NC decided to wait for their comments. The case stands defered for re-listing

on22.06.2017.

HQ File             RLA File            Lic No/Date:0810138809 Defer Datei

44 :01/84/050/00406/AM17/     :08/24/040/00265/AM17/     05.102016             22062017

Decision : Comlnittcc conSidCrcd thc case as pcr agcnda along、 vith othcr relcvant papcrs

and noted that thc application has becn referred to DC(MSME)and TC,Noida for thcir
coml■ cnts.NC decided to wait for thcir comments.The casc stands deferred for rc― listing

on 22.06.2017.

Pa=y Name:TECHFAB    ‐Mcet No/Datc:4/84-
(INDIA)INDUSTRIES LTD ALC3/2017

2505.2017

HQ Filc             RLA File             Lic No/Datci03 10808535

45 :01/84/050/00262/AM17/     :03/95/040/00531/AM17/     19.102016

Decision : Thc Comlnittcc considcred the case as pcr agenda and alongwith other relevant

papcrs.Committee decidcd to ratify/the norms forthc abovc AA a1lowing wastage netto net

l   basis with accountability clausc.

| ‐RA may take necessary action suttect tO COmpliance ofother usual conditions.

Case No。 :`/16/84‐ ALC3/2016 Party Name:ADITYA BIRLA
NUVO LIMITED

46.HO rii`              RLA File

:01/84/050/00280/AM17/     :02/24/040/00151/AM17/

Decision:Thc Committee considered the casc as pcr

Case No.:1/21/84‐ ALC3/2016 Party Name:ARVIND
LIMITED

Case No.:4/15/84¨

ALC3/2016

Status:
Approved

Meet No/Date:4/84-    Status:

ALC3/2017         Deferred
25052017

Lic No/Date:0210207116 Defer Date:

0211.2016            22062017

agenda and obscrvcd that thc hard



copy ofthe application has not yct rcceived from RA,Iく olkata.  Thc case stands deferrcd for

re¨ listing on 22.06.2017

.Case No.:20/20/84‐       Parり Name:POLIGOF‐     Meet No/Datc14/84-   Status:
ALC3/201`           MICRO HYGIENEINDlA  ALC3/2017        Deferred

PRIVATE LIMITED      25 05.2017

4719品泥5υ00363ハM17 鷺λttliOЮ0455/AM17 1譜∬gR1003108089331"糀 孵;
Decision : Conllnittee considcred thc case as per agcnda along、 vith other relevant papers

and notcd that thc application has been rcfcrred to DIPP for their conllnents. NC decided to

wait fbr thcir cominents.The case stands dcferred for re― listing on 22.06.2017.

Case No.:44/20/84¨

ALC3/2016

Case No.:16/25/84-

51 ALC3/2016

Party Name:RNR
INTERNATIONAL

LINENS PRIVATE
LIMITED,

Party Namc:FLEXITUFF
INTERNAT10NAL LTD

Meet No/Date:4/84-

ALC3/2017
25052017

Meet No/Date:4/84-

ALC3/2017
25052017

ALC3/2017
2505.2017

Mcct No/Datei4/84-

ALC3/2017
25.052017

Status:
Deferred

Status:
Deferred

Status:
APドク戯

Case No.:3/20/84‐ ALC3/2016 Party Namc:ARVIND
G00DHILL SUIT
MANUFACTURING
PRIVATE LIMITED

HQ File             RLA File            Lic No/Date:0810139017 Defer Date:

48 :01/84/050/00346/AM17/     :08/24/040/00312/AM17/     1011.2016            22.062017

Decision : Comlnittee considercd the casc as pcr agcnda along、 vith othcr relevant papers

and notcd that the dcflciency lcttcr has been issued to the flrm on 24.03.2017 to fumish

certain information for the exanlination of the case. Rcply is not rcceivcd fronl the flrl■ so

ねr.  NC decided to scnd a renlinder to the flrm. The case stands dcferrcd for rc― listing on

22.06.2017.

He File RLA File Lic.No/Date:0510400427 Defer Date:

49:0U84l05)l0o387lAM17l :0512410401003931AMr171 16,11.2016 22.06.2017

Decision : Committee considered the case as per agenda alongwith other relevant papers

and noted that the deficiency letter has been issued to the firm on24.03.2017 to furnish the

CAD of the product in this case. Reply is not received from the firm so far. NC decided to

send a reminder to firm. The case stands deferred for re-listing on22.06.2017 .

case No.:2/2 0184- ALC3/201 6 Party Name:PREMIER FINE Meet No/Date:4184- Status:
Deferred

He File RLA File Lic.NoiDate:3210078031 Defer Date:

56:01/84/05oloo345lAMl7l :32l24l040l00o25lAMl7l 23.11.2016 22.06.2017

Decision : Committee considered the case as per agenda alongwith other relevant papers

and noted that the deficiency letter has been issued to the firm on 24.03.2017 to specifu the

name of export product in this case. Reply is not received from the firm so far. NC decided

to send a reminder to firm. The case stands deferred for re-listing on22.06.2017.

け



HQ File

:01/84/050/00484/AM17/

RLA Filc              Lic No/Date:5610005033
:56/24/040/00037//ヽ M17/     29112016

Decision : 'fhe Committee considered the case as per agenda alongwith other relevant papers and

decided to ratify the norms for the above AA as per written comments of DIPP vide F No'

7(196)12017-TSW dated I1.05.2017 as under:' 
Taking cue from H-97 and Public Notice No.l4 dated 9.8.2012, Following norms is approved:

Export Iiem : Flexible lntermediate Bulk containers Quantity: I100 MT

Itcnr
l.L PP Granulcs

Case No.:2/19/84‐

ALC3/2016

Case No.:14/23/84-

A12C3/2016

Case No.:16/23/84-

ALC3/2016

HQ File

:01/84/050/00461/AM17/

Palty Name:GANGA     Mect No/Date:4/84-
ACROW00LS LIMITED  ALC3/2017

2505.2017

Status:
Deferred

Lic.No/Date:3010103896 Dcfer Date:HQ Filc            RLA File
52 :01/84/050/00313/AM17/    :30/24/040/00028/AM17/    05 122016             22062017

酬I庸苺:懺i奮憮t粧輔ft『∫猟藤メ暉撻[撚|[繹欄
listing on 22 06 2017

Case No.:12/23/84-

ALC3/2016

531諦轟児5υ00457AM 17

Party NamclCONNOISSEUR Meet No/Datc:4/84-
FASH10NS          ALC3/2017

25052017

RLA File            Lic No/Date:0410162643 Defer Datei
104/24/040/00174/AM17/     2712.2016            22062017

Mcet No/Date:4/84-

ALC3/2017
25052017

Status:
Deferred

Status:
Deferred

Decision : Conlmittec considered the case as per agcnda along、
vith other relevant papers and noted

that the application has been rcferrcd to DC(MSME)and TC,Noida for their commcnts NC decided

to、vait lor thcir comments  
´
Thc case stands dcferred for re― listing on 22 06 2017

Party NameiSIVSHREE
MEDITTEX(INDIA)
PRIVATE LIMITED,

541棉晶泥5υ00459晨M17 Lちち月liυ00034ハM17 29122016    22062017

踏1∬嘉:棚I■翼∬胤鼻:∫T`き‰:制喘電
性
kttrFiI:T::朧 rn躍

decided to、 vait fbr their commCnts  
´
「 he casc stands dcferred for re―

listing on 22 06.2017

需 柵

引 UMB° BAG造
酬 ッ 胤 訪 創 73器 ed

跳 が ::OЮ 0137ハ M17 rCNυ
Datα041016265"糀

.卵;

02.01.2017

Decision :Comlnittec considered the case aS pcr agcnda alongヽ
Vith other relevant papcrs and

noted that the application has bCCn retrrcd to DC(MSME)and DIPP for their examinaion

conlinents.  NC dccidcd tOヽ Vait for their commcntS.  1｀
hc casc stands defcrrcd for rc― ‖sting

L I 0 Kg/ke content contained in cxport product

l.l0 Kdkg content contained in export

RA;"y t"k" """"*u.y 
-tion subject to compliance of other usual conditions'

ジ



on 22.062017.

Case No.:19/25/84¨

ALC3/2016

Case No.:48/25/84¨

ALC3/201`

HQ Filc

Paty Name:SURYA
TEXTECH,

RLA File

Party Name:KUSUMGAR   Meet No/Date:4/84-
CORPORATES PVT LTD  ALC3/2017

25052017

Status:
Deferred

Status:
Deferred

HQ File RLA File Lic.No/Date:0310810241 Defer Date:

56 :0U8410501004871AM171 :0319410401008741AM171 02.01.2017 22.06.2017

Decision : Committee considered the case as per agenda alongwith other relevant papers

and noted that the application has been referred to DC(MSME) and DIPP for their comments.

NC decided to wait for their comments. The case stands deferred for re-listing on

22.06.2017.

57
101/84/050/00516/AM17/     :22/24/040/00088/AM17/

Decision:Comrnittcc considcred the casc as per

and noted that the application 、vas forwarded to

comments.NC decidcd that case pertains to DIPP,

forwarded to DIPP for their commcnts. The
22.06.2017.

Par-ty Name:K H EXPORTS Meet No/Date:4184-

Mcet No/Date:4/84¨

ALC3/2017
25.05.2017

Lic.No/Date:22100 15626 Defer Date:

03.01.2017 22.06.2017

agenda alongwith other relevant papers

DC (MSME) and TC, Noida for their
hence a copy of the application may be

case stands deferred for re-listing on

Case No.:13/23/84-

ALC3/2016

HQ File

INDIA PRIVATE
LIMITED,

RLA Filc

Status:
ApprovedALC3/2017

25052017

Lic.No/Datc104 101626

:01/84/050/00458/AM17/    :04/24/040/00179/AM17/   88
09.012017

Decision : Thc Comrllittee considercd the case as pcr agcnda alongwith other rclevant

papers and dccided to rati″ thC nOrms forthe above AA as pcr writtcn commcnts of DIPP

vide F.No.7(196)/2017-TSW dated 10.04.2017 as underi

Export Ⅳlade ltem No。 1:― “Cow Leather Belts''

STYLE QTY
55168 2218

55179 2173

55229 1434

56822B 1045

568221 805

57030 1208

58622 89

58636 1046

64079 1706
＾
υ
И
，
∠
υ 1070

64089 950

64099 2218

朦



64772
つ

´

64773 1860

64889

64890 1097

F55157 26045

F55158 25240

F55434 4881

F59116 10450

F64824 10146

F64840 23396

F64842 3195

F65185 11925

F65186 10496

F12997 1923

F65245 1000

T01｀AL 149111

S.No. Item Description UOM Total Qty

つ
４ BUCKLE(METAL FITTINGS) NOS Netto Nct

BEMIS TPU ADHESIVE(FILM
ADHESIVE)30to 32 mm width MTRS 565300

4

15MM BONDED LEATHER
CHAMAR CHARME(LEATHER BOARD) SoMTR 918500

5

0 6MM NON WOVEN LINING without
ADHESIVE(NON WOVEN LINING
MATERIAL)     _ YARD 266000

6

LEATHER AUXILIARY(POLISHES/EDGE
STAIN) KGS 1471.00

7 DA550 PRIMER(PRIMER) KGS 113500

6 GM SILICA GEL (Packing Material) NOS
As Per Packing

Policy

9

PRINTED POLY BAGS POLYETHYLENE
(PaCking MateHJ) NOS

As Per Packing
Policy

10 PACKING GIFT BOX (Packing Material) NOS
As Per Packing

Policy

PAC KING IN S ERr B oX (Pqq\49-!4919IlgU NOS
As Per Packing

Policy

Export Made ltem No. 2:-,,Cow Leather Belts Combination with PVC Materials

STYLE QTY
F64825 13336

F64828 9010

F64839 14180

F65242
力
■

TOTAL 45011



S.No. Item Description UOM Total Qty

l

OUTER LINING:-12CM LIGHTWEIGHT
PVC REPS PEBBLE EMBOSS― POLY/CTN
NON BRUSH TWILL― WIDTH 54''

MTRS 2849

つ
４ BUCKLE(METAL FITTINGS) NOS Netto Net

3
BEMIS TPU ADHESIVE(FILM
ADHESIVE)30to 32 mm width

MTRS
614

4 15MM BONDED LEATHER
CHAMAR CHARME(LEATHER BOARD)

SQMTR
（
ソ
‘
υ
つ
４

6
LEATHER AUXILIARY(POLISHES EDGE/
STAIN)

KGS
441

7 DA550 PRIMER(PRIMER) KGS 347

6 GM SILICA GEL(Packing Material)
NOS As Per Packing

Policy

9
PRINTED POLY BAGS POLYETHYLENE
(Packing Material)

NOS As Per Packing
Policy

10
PACKING GIFT BOX(Packing Matcrial)

NOS As Per Packing
Policy

RA may take necessary action subject to compliance of other usualconditions.

Case No.:21/23/84-

ALC3/2016

Case No.:30/25/84‐

ALC3/2016

61

HQ Filc

101/84/050/00498/AM17/

Parり Namc:AM.VINYL   IMeetNo/Datei4/84-
PVT LTD.,            ‐ALC3/2017

125.05.2017

He File RLA File Lic.No/Date:0510401230 Defer Date:
59:0yl4t05ot00466tAMtit :05t23t040t00476tAM171 10.01.2017 22.06.2011

Decision : Committee considered the case as per agenda alongwith other relevant papers

and noted that the application has been referred to DIPP for their comments. NC decided to

wait for their comments. The case stands deferred for re-listing on 22.06.2017 .

Case No.:9/23/84-ALC3/2016 Party Name:AKR TEXTILE, Meet No/Date:4/84-
ALC3/2017
.2505,2017

HQ Fllc             RLA Filc            Lic.No/Datc:3210078080 Defer Dtte:

60 :01/84/050/00454/AM17/     :32/24/040/00035/AM17/     1101.2017             22.062017

Decision : Comlnittee considcred thc casc as pcr agenda along、 vith other rclcvant papcrs

and noted that the application has been referred to DC(MSME)and TC,Noida for their

COl■ l■ CntS  NC dccided to wait for thcir conllnents. Thc casc stands defcrred for re― listing

on 22.062017.

Party Name:EDCONS
EXPORTS(P)LTD.

RLA File

:02/24/040/00209/AM17/

Meet No/Datei4/84-

ALC3/2017
25.05.2017

Lic No/Date:0210207249
12.012017

Status:
Deferred

Status:
Deferred

Status:

Deferred

Defer Date:

22062017

ン



Decision : Committee considered the case as per agenda alongwith other relevant papers

and noted that reply of the firm has been received by the DIPP. Committee decided to await

their comments and defer the case. The case stands deferred for re-listing on 22.06.2017 .

He File RLA File Lic.No/Date:1310048524 Defer Date:

62:0ll84l05Ol0O5O7lA|/il7l :l3l24l040l00045lAMl7l 't2.01.2017 22.06.2017

Decision : Committee considered the case as per agenda alongwith other relevant papers

and noted that the application has been referred to DC (MSME) and DIPP for their

comments. NC decided to wait for their comments. The case stands deferred for re-listing

on22.06.2011.

Party Name:MADURA Mcet No/Date:4/84- Status:
DeferredCOATS PRIVATE LIMITED,ALC3/2017

25052017

He File RLA File Lic.No/Date:3510045093 Defer Date:

6 :011841050100463lAMl7l :3512410401000421AM171 13.01.2017 22.06.2017

Decision : Committee considered the case as per agenda alongwith other relevant papers

and noted that the application has been referred to DC (MSME) and DIPP for their

comments. NC decided to wait for their comments. The case stands deferred for re-listing

on22.06.2011.

Party Name:MADURA Mcct No/Date:4/84-

COATS PRIVATE LIMITED,ALC3/2017
25.052017

Status:
Deferred

‐HQ File              RLA File             Lic.No/Date:3510045099 Defer Date:

64‐ :01/84/050/00494/AM17/     :35/24/040/00046/AM17/    .20012017            22.062017

Decision : Comlnittee considercd the case as per agenda along、 vith other relevant papers

and noted that thc application has bcen rcfcrred to DC(MSME)and DIPP for thcir
comillcnts  NC decidcd to wait for their commcnts.The casc stands dcfcrrcd for re― listing

on 22.062017.

HQ File             RLA File            Lic No/Date:0810139584‐ Defer Date:

65 :01/84/050/00499/AM17/     :08/24/040/00437/AM17/     24.012017            .22062017

Decision : Comlnittee considered the case as per agenda alongwith othcr relcvant papers

and noted that the application has bcen rcferrcd to DC(MSME)and TC,Noida for their

comments,NC decided to wait for their commcnts.Thc case stands dcferrcd for re― listing

on 22.06.2017.

661従」∬諸
25/84¨

Case No.:39/25/84¨

ALC3/2016

Case No。 :18/23/84‐

ALC3/2016

Case No.:26/25/84-

ALC3/2016

Case No.:31/25/84¨

ALC3/2016

Party Name:VINAYAK
POLYMERS

Palty Name:ARVIND
LIMITED

Party Name:ARVIND OG
NONWOVENS PRIVATE

Meet No/Date:4/84-

ALC3/2017
25052017

Mcet No/Datei4/84-

ALC3/2017

Mcet No/Datei4/84-    Status:

ALC3/2017         Deferred
2505.2017

Status:
Deferred

Status:
Deferred



LIMITED 25052017

HQ File RLA File Lic.No/Date:0810139583 Defer Date:

:01/84/050/00500/AM l7i :0812410401004t6lAMl1l 24.01.2017 22.06.2017

Decision : Committee considered the case as per agenda alongwith other relevant papers

and noted that the application has been referred to DC (MSME) and TC, Noida for their
comments. NC decided to wait for their comments. The case stands deferred for re-listing
on22.06.2017.

Paty Name:DHARMESH   .Meet No/Datc:4/84‐    Status:
TEXTILES LIMITED      ALC3/2017         Deferred

25.052017

HQ File RLA File Lic.NoiDate:3310030367 Defer Date:
61 :011841050/00483/AMl7/ :331241040100008/AMl7/ 31.01.2017 22.06.2017

Decision : Commiflee considered the case as per agenda alongwith other relevant papers

and noted that the application has been referred to DIPP for their comments. NC decided to

wait for their comments. The case stands deferred for re-listing on 22.06.2017 .

HQ File RLA File Lic.No/Date:3510045101 Defer Date:

63:01/84/050/00488/AMl7/ :3512410401000481AM171 31.01.2017 22.06.2017

Decision : Committee considered the case as per agenda alongwith other relevant papers

and noted that the application has been referred to DC (MSME) and TC, Noida for their

comments. NC decided to wait for their comments. The case stands deferred for re-listing

on22.06.2017.

HQ File              RLA File             Lic.No/Datc:3510045100 Defer Date:
:01/84/050/00492/AM17/     :35/24/040/00038/AM17/     3101.2017            22.062017

Decision : Colllinittce considercd the casc as pcr agcnda alongwith othcr relevant papcrs

and notcd that the application has becn rcferrcd to DC(MSME)and TC,Noida for their

comments,NC decided to wait for thcir commcnts.Thc case stands dcfercd for rc― listing

on 22.06.2017.

Patt Name:SRF LIMITED  IMeet No/Date:4/84-
IALC3/2017

125.05.2017

HQ File       ,      RLA Filc             Lic.No/Dttc104 10162765‐

70 101/84/050/00465/AM17/     104/24/040/00143/AM17/    .01.02.2017            1

Decision :The Cominittce considercd the casc as pcr agenda and alongwith other relevant

papers.Committec decided to ratitt the norms for thc above AA taking clue from SION,J‐

377 as applicd for.

RA may take ncccssary action suttect tO COmpliancc ofother usual conditions.

Case No.:15/25/84-

ALC3/2016

Case No.:20/25/84‐

ALC3/2016

Case No.:24/25/84-

ALC3/2016

Case No。 :20/23/84¨

ALC3/2016

Party Namc:LOYAL
TEXTILE MILLS LTD

Party Name:LOYAL
TEXTILE MILLS LTD

Mcet No/Date:4/84¨

ALC3/2017
25052017

Mect No/Date:4/84-

ALC3/2017
25052017

Status:
Deferred

Status:
Deferred

Status:
Approved

ジ



Case No.:21/25/84¨

ALC3/2016

HQ File

71 :01/84/050/00489/AM17/

Case No.:22/25/84‐

ALC3/2016

HQ Filc

72 :01/84/050/00490/AM17/

Case No.:37/25/84‐

ALC3/2016

HQ File

:01/84/050/00505/AM17/

Pany Nainc:ARVIND
LIMITED

Mcct No/Date:4/84-

ALC3/2017
25052017

RLA File               Lic No/Date:0810139636 Dcfcr Date:
:08/24/040/00454/AM17/     02022017             22062017

Status:
Deferred

Status:
Deferred

Decision : Committee considered the case as per agenda alongwith other relevant papers

and noted that the application has been referred to DC (MSME) and TC, Noida for their
comments. NC decided to wait for their comments. The case stands deferred for re-listing
on 22.06.2017 .

RLA File            Lic No/Datei0610038551 Defer Date:
:06/24/040/00042/AM17/     02022017            22.062017

Paty NamelKARAN LETEX Meet No/Datc:4/84-
LTD               ALC3/2017

25052017

Party NamciSHANKAR   Mect No/Datei4/84-
PACKAGINGS LIMITED  ALC3/2017

25.05.2017

RLA File              Lic No/Date:0310810903
:03/95/040/00817/AM17/    0202.2017

Decision : Committee considered the case as per agenda alongwith other relevant papers

and noted that reply alongwith CAD received of the firm received and sent to'lC, Noida for
their comments. NC decided to wait for their cornments. The case stands deferred for re-

listing on 22.06.2011 .

Status:
Approved

Decision:Colllinittcc considercd the case as per agcnda along、 vith othcr rclcvant papcrs and

decidcd to ratitt the nOrms for thc abovc AA as per DIPP commcnts宙 de F No7/36/2017-

TWS dated 15.02.2017 as under:

Export ltem:Flexiblc intcrmcdiatc bulk Contalncrs

NdCθ
“
″″′c√ Ettθrおf

PP Granulcs:818 18 MT,

HDPE Granulcs:4.25 MT,
73         Mastcr Batch ANTIFIBRILLANT:12.27 MT,

Mastcr Batch Whitc:6.13 MT,

Mastcr Batch colour:3.68 MT,

Conductivc Black:6.55 MT,

LLDPE: 73.33 MT,
LDPE:31.43 MT,
Rclevant UV Stabilizer Master Batch:16 MT.

anti - 971.834M

S.No.
arlplication

Import Itcm Quantity

1 Relevant PP granules 1.10 kg / kg content contains in the

export
つ
４ Ii.e lcvant IIDI'11 sratrulcs 1.05 kg / kg content contains in the

expoft

″li色』望ξご

′′
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り
， Rclcvant Mastcr Batch

ANTIFIBRIlッ IンANT
0.01 6 kg / kg of the export

4 Relevant Mastcr Batch white
5 Relevant Master Batch colour
6. Relevant Conductive Black
7. Relevant LLDPE 1.05 kg / kg content contains in the

exDort

8 Rclcvant LDPE 1.05 kg / kg content contains in the

export
9. Relevant UV Stabilizer Master

Batch
0.004 kg / kg ofthe export

RA conccmcd may takc necessary action suttcCttO Compliancc ofothcr usual condhions.

ICase No.:38/25/84¨       Party Namc:SHANKAR   Mect No/Date:4/84-     Status:
ALC3/201`           PACKAGINGS LIMITED  ALC3/2017          Approved

25052017

HQ Filc             RLA File            Lic No/Datei03 10810904
:01/84/050/00506/AM17/     :03/95/040/00835/AM17/    02022017

Decision:Committcc considered the casc as pcr agenda alongⅥ /ith othcr rcicvant papers and

dccidcd to rad取 thC nOrms for thc abovc AA as pcr DIPP comments vidc F.No.7/36/2017-

TWS dated 15.02.2017 as under:

‐Export ltem:Flexiblc lntermediatc bulk Containcrs

Ⅳセ′Cθ″″″rcプ EηθrrS「
PP Granules:818.18 MT,

HDPE Granulcs:4.25 MT,
Master Batch ANTIFIBRILLANT:12.27 MT,
Master Batch Whitc:6.13 MT,

Master Batch colour:3.68 MT,

Conductive Black:6.55 MT,

74          LLDPE: 7333 MT,
‐       LDPE:31.43 MT,

Relevant UV Stabilizcr Mastcr Batch:16 MT

834 MTuant
S.No.
application

lmport ltcm Quantity

l Relevant PP granules l.l0 kg / kg content contains in the

expotl
つ
４ Relevant HDPE granules L05 kg / kg content contains in the

export
り
， Relevant Master Batch

ANTIFIBRILLANT
0.016 kg / kg of the expoft

4 Relevant Master Batch white
Relevant Master Batch colour

6. Relcvant Conductive Black

7. Rclevant LLDPE 1.05 kg / kg content contains in the

exoort

Relcvant I-DPE 1.05 ke / kg content contains in the

け レ
:l里2(:「
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export

9. Rclevant UV Stabilizer Master
Batch

0.004 kg / kg of the export

RA concerned may take necessary action subject to compliance of other usual conditions.

HQ File             RLA File            Lic.No/Date:0510401491 Defer Date:

75 :01/84/050/00470/AM17/     :05/23/040/00518/AM17/     03.022017             22.062017

1)ecision : Committee considered thc casc as pcr agenda along、 vith other rclevant papers

‐and notcd that the application has been refcrred to DC(MSME)and TC,Noida for their

comments.NC decided to wait for their comments.The case stands deferred for re― listing

.on 22.06.2017.

Case No.:2/25/84‐ ALC3/2016 Party NameiFASH10N
ACCESSORIES

Meet No/Datei4/84-

ALC3/2017
25.052017

Party Name:SUPERHOUSE  Mcet No/Datei4/84-
LIMITED             ALC3/2017

2505.2017

Party Name:SUPERHOUSE IMect No/Date:4/84-
LIMITED             ALC3/2017

25.05.2017

Status:
Deferred

Status:
Deferred

Status:
Deferred

HQ File             RLA File            Lic No/Date:0610038555 1Defer Date:
:01/84/050/00517/AM17/     :06/24/040/00041/AM17/     0302.2017             22.062017

Decision : Colninittce considered the casc as per agenda along、 vith other relevant papers

and notcd that the application has bcen refcrred to DC(MSME)and TC,Noida for their
commcnts.NC dccided to wait for thcir commcnts.Thc case stands deferred for re― listing

on 22.06.2017.

Case No.:49/25/84¨

ALC3/2016

Case No.:36/25/84-

ALC3/2016

Case No。 :25/25/84‐

ALC3/2016

HQ File

:01/84/050/00493/AM17/

Lic No/Date:0610038556 Defcr Date:HQ File               RLA File
i01/84/050/00504/AM17/     106/24/040/00039/AM17/     06022017             22.062017

Decision : Colninittee considercd thc casc as per agenda along、 vith othcr relcvant papers

and noted that the application has becn rcferrcd to DC(MSME)and TC,Noida for thcir

comlnents.NC decided to wait for their comments.The case stands deferrcd for re―
listing

on 22.06.2017.

Ptt NamaΠ BRE WORLD性
き棚 ν

α″8牛

 輝 l鵠 ed

良LA File             Lic No/Date:1010059711
:10/24/040/00103/AM17/    08.022017

78

Decision : The Committee considered the case as per agenda alongwith other relevant

papers and Committee decided to ratify the norms for the above AA allowing the wastage of

inputs as 2Yo in the export product.

Ri may take necessary u"fion subject to compliance of other usual conditions'



Case No.:1/23/84‐ ALC3/2016 Party NamelP10NEER
CALICOS PRODUCTS
PRIVATE LIMITED

HQ File RLA File Lic.No/Date:3110066578 Defer Date:

:01/84/050/00 446l{}/117l :31l83l040l00l38l{Ml7l 09.02.2017 22.06.2017

Decision : Committee considered the case as per agenda alongwith other relevant papers

and noted that a letter has been issued to RA, Ludhiana on24.03.2017 to furnish the three set

of hard copy of the application. The case stands deferred for re-listing on22.06.2017.

Meet No/Datc:4/84-

ALC3/2017
25.052017

Party                  Meet No/Date:4/84‐
Name:G.R.CORPORAT10N ‐ALC3/2017

2505.2017

Mcet No/Date:4/84-

ALC3/2017
25052017

Meet No/Date:4/84-

ALC3/2017
2505.2017

Mcet No/Date:4/84-

ALC3/2017
2505.2017

Status:
Deferred

Status:
Deferred

Status:
Deferred

Status:
Deferred

Status:
Deferred

HQ File             RLA File            Lic.No/Datei0610038559 Defer Date:

80 :01/84/050/00497/AM17/     :06/24/040/00043/AM17/     
‐10022017            122062017

Decision : ComΠ littee considered the casc as per agenda alongwith othcr relevant papers

and noted that the application has bcen referred to DC(MSME)and TC,Noida for thcir

comments.NC dccided to wait for their comments.The case stands defcrred for re― listing

on 22.06.2017.

Case No.:29/25/84-

ALC3/2016

Case No。 :13/25/84¨

ALC3/2016

Case No.:23/25/84¨

ALC3/2016

Case No.:28/25/84-

ALC3/2016

Party Name:KARTHI
HOMEPRODUCTS
PRIVATE LIMITED

Party Name:LOYAL
TEXTlLE MILLS LTD

Party Namc:LOYAL
TEXTILE MILLS LTD

HQ File             RLA File            Lic No/Date:1010059719 Defcr Date:

81 :01/84/050/00481/AM17/     :10/24/040/00110/AM17/     15022017            122.062017

Decision : Conllnittec considcrcd thc casc as per agenda alongwith other rclcvant papcrs

and notcd that the application has bccn rcfcrred to DC(MSME)and TC,Noida for their

commcnts NC dccided to wait for their comlncnts.The case stands dcfcrred for re― listing

on 22.06.2017.

HQ File             RLA File            Lic.No/Date:3510045H3Defer Date:

82 :01/84/050/00491/AM17/     :35/24/040/00054/AM17/     1602.2017             22.06.2017

Decision : Cominittec considered the case as per agenda alongwith other relevant papers

land nOtcd that thc applicttion has been rcferrcd to DC(MSME)and TC,Noida for their

comments NC decidcd to wait for thcir comments.Thc case stands dcferred for rc― listing

on 22.06.2017.

Lic No/Date:3510045114 Defcr Date:
83‐ HQ File              RLA File
:01/84/050/00496/AM17/     :35/24/040/00053/AM17/     16022017             22.062017

.1)ecision : Committee considered the case as per agenda alongwith other relevant papcrs

and noted that the application has been rcfcrred to DC(MSME)and TC,Noida for their



comments. NC decided to wait for their cornments.
on 22.06.2017 .

The case stands deferred for re-listing

84 :01/84/050/00501/AM17/     :02/24/040/00239/AM17/     22.022017

Decision : Thc Collllllittec considercd thc casc as per agcnda alongwith othcr relevant

警囃i照難:1∬燃胤磁驚熙ン器YS

Case No.:33/25/84-

ALC3/2016

HQ「 ile

Case No.:18/25/84¨

ALC3/2016

Casc No.:14/25/84-

ALC3/2016

Party Name:SDJ

INTERNAT10NAL

RLA Filc

Mcet No/Date:4/84-    Status:

ALC3/2017          Approved
25052017

Lic.No/Date:0210207393

Status:
Deferred

Status:
Deferred

Status:
Deferred

Case No.:1/25/84-ALC3/2016 Party Namc:GANGA      Mect No/Datc:4/84‐
ACROW00LS LIMITED   ALC3/2017

.25052017

8511晶児5υ0046ツAM17 1:ち刷:OЮ0039ハM17 野ど出彎
α3010103962"糀

辮;
Decision :Comlllittcc considcrcd thc case as pcr agcnda and obscrvcd that thc llard copy of

thc application has not yet reccivcd frolll RA,Ludhiana    Thc casc stands dcfcrred for rc―

listing on 22 06.2017

HQ File             RLA File            Lic No/Date:0610038567 Dcfcr Date:

86 :01/84/050/00486/AM17/     :06/24/040/00044/AM17/     01.032017             2206.2017

Decision : Comlnittcc considered thc casc as per agenda alongwith othcr relevant papers

and llotcd that reply along、 vith CAD rcccived ofthc flrnl rcccived and scnt to T(〕 ,Noida for

thcir conllncnts.  NC decidcd toヽ Ⅳait for thcir conll■ cnts.  Thc casc stands dcfcrred for rc―

listing on 22.06.2017.

Party Namc:KARAN LETEX MeetNo/Datei4/84¨
LTD                ALC3/2017

25052017

Pany Name:K H EXPORTS  Mcet No/Datc:4/84-
lNDIA PRIVATE LIMITED, ALC3/2017

25052017

He File RLA File Lic.NoiDate:0410162850 Defer Date:

:01/84/050/00 482lAMl7l :0412410401001911AM1'71 02.03.2017 22.06.2017

Decision : : Committee considered the case as per agenda alongwith other relevant papers

__ and noted that DIPP deficiency letter No.7114812017-TSW dated 12.04.2017 has been
87 ,"nt to firm seeking following information:

i) Complete calculation for requirement of raw materials separately for each

export product duly certified by Chartered Engineer.

ii) Function of each raw material in export product and also style number of
export product.

iii) To indicate the width of raw material where linear meter or yard etc., has

レ



been given or alternatively area in square meter.

iv) Consumption of raw materials with corresponding production of each export

product separately for the last three year duly certified by Chartered

accountant, if already manufactured / exported earlier'

The case stands deferred for re-listing on 22.06.2017 .

Meet No/Datei4/84-

ALC3/2017
2505.2017

HO File RLA File Lic.No/Date:0910064747 Defer Date:
88 ,o its+los0/00045/AM 1 8/ :0912410401006241AM171 02.03.2017 22.06-2017

Decision : Committee considered the case as per agenda alongwith other relevant papers

and noted that the application has been referred to DIPP for their comments. NC decided to

wait for their comments. The case stands deferred for re-listing on 22.06.2017 .

Case No.:18/4/84-

ALC3/2017

Case No.:46/25/84-

ALC3/2016

Case No.:47/25/84¨

ALC3/2016

90 HQ File
:01/84/050/00515/AM17/

Decision:NC notcd that

27.04.2017.Accordingly,

Party Name:SRIVARI
INDUSTRIES

Status:
Deferred

Status:
Approved

Status:
Withdrawn

Party Name:SRF LIMITED  Mcet No/Date14/84-
ALC3/2017
25.05.2017

Lic.No/Date:0410162853

89器航5υ0051″AM17 監瞬::υ0019αAM17 0■ 0■2017
Decision : Thc Colllinittcc conSidCred the casc as per agenda along、vith other relcvant

papers and Commiice decidcd to rati″ the nOrms forthe above AA on as applied for.

RA may takc nccessary action suttcct tO COmpliance ofother usual conditions

Patty NameiSRF IIMITED  Meet No/Date:4/84-
ALC3/2017
25.052017

RLA File Lic.No/Date:0410162865
:04l24l04}l0020llAMl7l 07.03.2017

above case was ratified in NC Meeting No' 2/84 dated

NC decided to withdraw the case from meeting'

Case No.:3/4/84-ALC3/2017 Party Name:GEO SOURCE  Mcet No/Dtte:4/84-
ALC3/2017
2505.2017

91器航5υ0003αAMlν  鷺ち刷i餅0049νAM 17 1'0■2017   22062017
冊胤iflttric認精1よ膜l∬∬Ь需官綱:I鷲憮躍Ψ糧∬据
、vait fortheir commcnts  The case stands dcfcrred for re― listing on 22.06.2017.

case No。 :2/4/84-ALC3/2017 Party Name:ARVIND
LIMITED

RLA File

:08/24/040/00331/AM17/

Mcet No/Date:4/84-

ALC3/2017
2505.2017

Lic No/Datc:0810139918

17.03.2017

Status:
Deferred

Status:

Deferred

Defer Date:

22062017
HQ File

101/84/050/00029/AM18/

92



Decision : Committee considered the case as per agenda alongwith other relevant papers

and noted that the application has been referred to DC (MSME) and TC, Noida for their
cornments. NC decided to wait for their comments. The case stands deferred for re-listing
on 22.06.201'7 .

Case No.:7/4/84¨ ALC3/2017 1Party Name:AUGUSTAN   Mcet No/Date:4/84-
‐KNITWEAR PVT LTD    ‐ALC3/2017

25.05.2017

HQ File RLA File Lic.No/Date:3210078129 Defer Date:

q:011841050/00034/AMl8/ :3212410401000421AM|71 20.03.2017 22.06.2011

Decision : Committee considered the case as per agenda alongwith other relevant papers

and noted that the application has been referred to DC (MSME) and TC, Noida for their

comments. NC decided to wait for their comments. The case stands deferred for re-listing

on22.06.2017.

Mcet No/Date:4/84-

ALC3/2017
25.052017

Meet No/Date:4/84‐

ALC3/2017
25.052017

Meet No/Datei4/84-

ALC3/2017
25.052017

Mcet No/Date:4/84-

ALC3/2017

Status:
Deferred

Status:
Deferred

Status:
Deferred

Status:
Approved

Status:
Deferred

He File RLA File Lic.No/Date:0810139959 Defer Date:
94 :ot tutos0/0003 I /AM I 8i :08t24t040t00477 I AMti I 28.03.2017 22.06.2011

Decision : Committee considered the case as per agenda alongwith other relevant papers

and noted that the application has been refered to DIPP for their comments. NC decided to

wait for their comments. The case stands deferred for re-listing on 22.06.2017

Case No.:4/4/84‐ ALC3/2017 .Party Namc:SIDWIN
FABRIC PRIVATE
LIMITED

Case No.:1/4/84-ALC3/2017 Party Name:ARVIND
LIMITED

Case No.:9/4/84-ALC3/2017 Party Name:BEEKU
EXPORTS

HQ File             RLA File            Lic No/Date:0810140001 Defer Date:

95 :01/84/050/00028/AM18/     :08/24/040/00525/AM17/     0304.2017             22062017

Decision : Co■ lmittcc considered the casc as per agcnda alongwith othcr relcvant papcrs

and noted that thc application has bcen referred to DC(MSME)and TC,Noida for their

comments.NC dccided to wait for their cornments.Thc casc stands dcferrcd for rc― listing

on 22.06.2017.

HQ File RLA File Lic.No/Date:0410162957

96 :011841050/00036/AM I 8/ :0412410401002331 AM17 I 06.04 '2017

Decision : Committee considered the case as per agenda alongwith other relevant papers

and decided to ratify the norms for the above AA as applied for'

RA concern may take necessary action subject to compliance of other usual conditions'

97
Case No.:20/4/84-

ALC3/2017
Party Namc:RADIANT
EXPORTS

タゞ



HQ Filc

101/84/050/00047/AM18/     :05/24/040/0001

Decision : Commiffee considered the case as per agenda alongwith other relevant papers

and noted that the application has been referred to DC (MSME) for their comments. NC

decided to wait for their comments. The case stands deferred for re-listing on 22.06.2017 .

Case No.:10/4/84-

ALC3/2017

HQ File

Case No.:17/4/84‐

ALC3/2017

Case No.:15/4/84-

102 ALC3/2017

RLA File

Party Namc:MADURA
COATS PRIVATE
LIMITED,

RLA File

Party Name:GRAFFITI
EXPORTS

Party NameiCONCEPT
CLOTHING

Meet No/Datc14/84-    Status:

ALC3/2017         Deferred
25.05.2017

25.05.2017

.Lic.No/Date:0510402197 Defer Date:

1/AM18/     10.04.2017            22.06.2017

Status:

Deferred

Defer Date:

22062017

Mcet No/Datc:4/84‐     Status:
ALC3/2017         Deferred
25052017

Lic.No/Datc:3510045157 Defer Date:

17.042017            22.06.2017

Case No。 :11/4/84‐        Party Name:BULKCORP   ‐Mcet No/Datei4/84-
ALC3/2017           1NTERNATIONAL      ALC3/2017

PRIVATE LIMITED      25.05.2017

98器脇5υ0003VAMlν  跳ち刷:υ0049υAM17 1ド脳嘱号°0810140062
Decision : Committee considered the case as per agenda alongwith other relevant papers

and noted that the application has been referred to TC, Noida for their comments. NC

decided to wait for their comments. The case stands deferred for re-listing on 22.06.2017 -

99 :01/84/050/00037/AM18/     135/24/040/00001/AM18/

Case No.:21/4/84¨

ALC3/2017

Decision : Committee considered the case as per agenda alongwith other relevant papers

and noted that the application has been referred to TC, Noida for their comments. NC

decided to wait for their comments. The case stands deferred for re-listing on 22-06.2011

Party Name:NATH BROS   MCCt No/Date:4/84-    Status:
EXIM INTERNAT10NAL  .ALC3/2017        Deferred
LTD                25.05.2017

He File RLA File Lic.NoiDate:0510402279 Defer Date:

100 .6 i7ga7650/00048/AM I 8/ :0512410401006321AMtz1 20.04.2017 22'06'2011

Decision : Committee considered the case as per agenda alongwith other relevant papers

and noted that the application has been referred to DIPP for their comments. NC decided to

wait for their comments. The case stands deferred for re-listing on22.06-2017.

101器晶児50Ю 00447AM l ν 鷺ち酬:OЮ001vAMlν  24042017    22062017
Decision : Comnlittcc conSidercd thc case as pcr agenda along、 vith othcr relevant papcrs

and noted that the application has been rcferrcd to DC(MSME)for thCir comments.NC

decided to wait for thcir comments. ThC Casc stands dcferred for re―
listing on 22.06.2017

Mcet No/Date:4/84-

ALC3/2017
2505.2017

Status:
Deferred

一レ



Decision : Committee considered the case as per agenda alongwith other relevant papers

and noted that the application has been referred to DC(MSME) for their comments. NC

decided to wait for their comments. The case stands deferred for re-listing on22.06.2017

HQ File

:01/84/050/00042/AM18/

Case No。 :16/4/84-

ALC3/2017

Case No.:12/4/84-

ALC3/2017

Case No.:19/4/84‐

ALC3/2017

RLA File

:05/23/040/00025/AM18/

Lic No/Date:0510402354 Defer Datc:

26.042017            22062017

Status:
Deferred

Status:
Deferred

Status:
Deferred

Status:
Deferred

Status:
Approved

Ю3冊品児5υ∞
“
ンAⅢν 胤鵬OЮ∞創ハⅢν 躙辮α“Ю和郷筑 .辮;

Decision :Colninittec considercd the casc as per agcnda along、 vith othcr relevant papcrs

land notcd thatthc application has bcen referrcd to DIPP for their comments  N(〕 decided to

、vait for their col■ incnts. Thc case stands deferred for re― listing on 22.06.2017

Parり Name:ALPINE     Meet No/Date:4/84‐
APPARELS PVT LTD    IALC3/2017

2505.2017

Party Name:J.D JONES&  Mcet No/Date:4/84¨
CO PVT.LTD         ALC3/2017

.2505.2017

Party Name:JIVA DESIGNS ‐Mcet No/Date:4/84¨

(P)LTD.,            IALC3/2017
25.052017

Ю419晶児50Ю∞
"ハ
Mlν Ъち漏::OЮ∞BハMlν 修ど辮α∽Ю筋“蹴r辮;

Decision : Committcc considcred the case as pcr agenda along、 vith other relevant papcrs

and noted that thc application has bcen rcferred to DIPP for their conlinents. N(〕 decided to

wait for their colninents. The case stands dcferred for re―listing on 22.06.2017.

He Fite RLA File Lic.No/Date:0510402418 Defer Date:
105.s17g47g50/00046/AMt8/ :051231040100030/AMl8/ 02.05.2017 22.06.2017

Decision : Committee considered the case as per agenda alongwith other relevant papers

and noted that the application has been referred to DIPP for their comments. NC decided to

wait for their comments. The case stands deferred for re-listing on 22.06.2011 .

10615晶児50Ю0037AMlν  ‰た51iυ00018AMlν  諸だりRttα
0810140255"罷

孵;

計や鳳1ぶⅧЧ謡l胤滞敏1:∬穐ぷr∬
rtts樹留犠|1猛寵電.pa盤

dccidcd to wait forthcir commcnts. Thc case stands deferred for rc― listing on 22.06.2017.

Case No.:5/4/84-ALC3/2017 Party Name:ASHUTOSH   Mcet No/Datei4/84-
FIBER PVT LTD       ALC3/2017

2505.2017

‐Case No.:6/4/84-ALC3/2017 Party Name:TORAY      Mcet No/Date:4/84-
KUSUMGAR ADVANCED ALC3/2017

107                    TEXTILE PRIVATE      25 05.2017

LIMITED
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HQ File RLA File Lic.No/Date:5210042266

:01/84/050/00033/AMl8/ :521241040100011/AM18/ 15.05.2017

Decision : Committee considered the case as per agenda alongwith other relevant papers

and decided to ratify the norms for the above AA on repeat basis with AA No.07l0l10678

dated 23.11.2016 approved in ALC meeting no.18/84 dated 08.12.2016.

RA concern may take necessary action subject to compliance of other usual conditions.

I 08.

Casc No.64 M/s.Dhruv Global Ltd.

NC Meeting No. 4/AM- I 8 dt. 25.05.201 7 File No.01/84/171/204/AM-17/DES―V

RA.F.No.05/25/039/0002/AM14

ffi of nonns against A"rra AA N.. OS1OIO

D*irirrrt C"--itt"a *,r.id*"d tt" case as per agenda alongwith other relevant papers and

went through the details submitted in this case and observed that the firm has requested on

13.12.2016 for fixation of norms in respect of AnnualAdvance Authorization No. 0510361429

dated 01.08.2013. Accordingty, as per CAD/CAM and other details provided in this case, the

Committee approved the input output norrns as applied for. GSM should match in import and

export.
RA concerned may take necessary action subject to compliance of other usual conditions.

1 09.

Casc No.65 M/s. Aditya Birla Grasim

NC Mcct ns No. 4lAM-l8 dt. 25.05.201 7 Filc No.01/84/171/00300/AM-17/DES― V
nomenclatureof..ArtificialStapleFibreofViscose

Rayon & Visiose Staple Fibre" are same or not under ITC HS - 55041000 and SION A-

caSeaSperagendaalongwithotherrelevantpapersand
went through the details submitted in this case and observed that the firm submitted the

clarification- sought by the committee. Committee fufiher decided to ask the firm to provide

undertaking thaiitems listed in SION A-1877 are used by them for taking decision by the

Committee. The case stands d"fe.."d fo, re-litting on 22

M/s.Dhruv Global Ltd.

File No.01/84/171/00242/^…NC Meetine No. 4/AM-18 dt. 25.05.2017

Advance Authorization No' 05 10361429

dated 01.08.2013

RA.F.No.05/25/039/002/AM14

nda alongwith other relevant papers and

went through the details submitted in this case and observed that the firm has requested on

02.12.2016 for fixation of norms in respect of Annual Advance Authorization No'

0510361429 dated 01 .08.2013. Accordingly, ur p", CAD/CAM and other details provided in

this case, the Committee approved the input output norrns as applied for. GSM should match

in imporl and exPoft.
iance ofother usual conditions.RA concerned may take necessary action suU

1 10.

Casc No.66



111.

Case No. 67 M/s.Dhruv Globals Ltd

NC Mceting No.4/AM-18 dt.25.05.2017 Filc No.01/84/171/205/AM17/DES― V
RA F.No.05/25/039/021/AM15

Subject:Fixation of norms in respect of Annual Advance Authorization No.0510393516
dated 11.03.2015

D""i.i"rt C"r*ittee considered the case as per agenda alongwith other relevant papers and

went through the details submitted in this case and observed that the firm has requested on

23.09.2016 for fixation of norms in respect of Annual Advance Authorization No.

0510393516 dated 11.03.2015. Accordingly, as per CAD/CAM and other details provided

in this case, the Committee approved the input output norms as applied for. GSM should

match in import and expott.
RA concerned may take necessary action subject to compl!4nce of other usual c

112

Case No. 68 M/s.Radnik Expolts

NC Mccdng No.4/AM-18 dt.2505.2o旦 Filc No.01/84/171/00009/AM-18/DES― V

RA.F.No.05/27/039/00031/AM16
Dt.04.02.2016

Annual AA No.0510397557 datcd 10.02.2016

@fortheexportproductGirlsSkirtmfdoutofl00%cottonvelvet
*orln dyed fabric width l42cm, GSM 225+l-10%(Style :Kids Lou) in respect of Annual

Advance Authorization No. 05 10397 557 dated 10.02.2016.

ffiedthecaSeaSperagendaalongwithotherrelevantpapersand
went through the details submitted in this case and observed that the firm has requested on

16.03.2017 for fixation of norms in respect of Annual Advance Authorization No.

0510397557 dated 10.02.2016. Accordingly, NC decided to ratify the norms in respect of
the above Advance Authorisation as applied for. GSM should match in import and expott.

RA concerned may take necessary action subiect to compliance of

113

Case No.69 M/s.Radnik Exports

NC Mceting No.4/AM-18 dt.25.05.2017 File No.01/84/171/00005/AM-18/DES― V

RA.F.No.05/27/039/00025/AM14
Dt.20.12.2013

Annual AA No.05102374402 dated
24.12.2013

exportproductotherouterGarmentLadiesTop,mfd
out of 100% polyester woven dyed fabric width 57", 65114 QQ+/-10% (Style :Trip Top) in
respect of Annual Advance Authorization No. 05 102374402 dated 24.12.2013.

D*i.irrrt C".*itt." .o^iA"."a the case as per agenda alongwith other relevant papers and

went through the details submitted in this case and observed that the firm has requested on

16.03.2017 for fixation of norms in respect of Annual Advance Authorization No.

051023;4402 dated24.12.2013. Accordingly, NC decided to ratifu the norms in respect of

the above Advance Authorisation as applied for. GSM should match in import and export.

RA concerned may take necessary action sub.iect to compliance of other usual conditions.

lL/
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Case No. 70 M/s Radnik Exports

NC MectinA No.4/AM-18 dt.25.05.2017 Filc No 01/84/171/00001/AM-18/DES― V

RA.F.No.05/27/039/00026/AM14
Dt.24.12.2013

Annual AA No.05102374417 dated
24.12.2013

Srbf"t . Fixation of norms for the export product Ladies Top, mfd out of 100% polyester

woven dyed fabric width 57cm, GSM 9O+l-lO% (Style :Sheet Blouse) in respect of Annual

Advance Authorization No. 05102374417 dated 24.12.2013.

D*iri"rrr C","*itt"" 
".*idered 

the case as per agenda alongwith other relevant papers and

went through the details submitted in this case and observed that the firm has requested on

31.03.2017 for fixation of norms in respect of Annual Advance Authorization No.

05102374417 dated 24.12.2013. Accordingly, NC decided to ratify the norms in respect of
the above Advance Authorisation as applied for. GSM should match in import and export.

RA concerned may take necessary action subjq

115

Case No. 7l M/s.Radnik Expo■ s

NC Mccung No.4/AM-18 dt.25.05.2017 Filc No.01/84/171/00003/AM-18/DES―V

RA.FoNo.05/27/039/00026/AM14
Dt.24.122013

Annual AA No.05102374417 datcd
24.12.2013

exportproductotherouterGarmentsLadiesTop,mfd
out tf 100% Viscose woven dyed fabric width 50", GSM 130+/-10% (Style :P. Randan),

Other Outer Garments Ladies Top, mfd out of 100% Viscose woven printed fabric width

50", GSM 130+l-lT06 (Style :P. Randan), in respect of Annual Advance Authorization No.

0510237 4417 dated 24.12.20 13.
hecaseaSperagendaalongwithotherrelevantpapersand

went through the details submitted in this case and observed that the firm has requested on

31.03.2017 for fixation of norms in respect of Annual Advance Authorization No.

05102374417 dated 24.12.2013. Accordingly, NC decided to ratify the norms in respect of
the above Advance Authorisation as applied for. GSM should match in import and export.

RA concerned may take necessary action subject to compliance of other usual conditions.

116.

Case No. 72 M/s.Radnik Exports

NC Mecting No.4/AM¨ 18 dt.25.05.2017 Filc No.01/84/171/00002/AM-18/DES― V

RA.F.No.05/27/039/00026/AM14
Dt 24.122013

Annual AA No.05102374417 dated
24.12.2013

iiportproductotherouterGarmentsLadiesTop,mfd
out of 100% Viscose woven dyed fabric, width 49", GSM 130+l-l0oA (Style :P. Randan),

Other Outer Garments Ladies Top, rnfd out of 100% Viscose woven dyed fabric, width 49",

GSM 130+/-10% (Style :P. Rivorie), in respect of Annual Advance Authorization No.

05 10237 4417 dated 24.12.2013.
thecaseaSperagendaalongwithotherrelevantpapersand

went through the details submitted in this case and observed that the firm has requested on

31.03.2017 for fixation of norms in respect of Annual Advance Authorization No.

05102374417 dated 24.12.2013. Accordingly, NC decided to ratify the norms in respect of
the above Advance Authorisation as applied for. GSM should match in import and export.

RA concerned may take necessary action subject to compliance of other usual conditions.



117.

Case No. 73 M/s. Maya Expotls CorPoration

NC Mceting No.4/AM-18 dt 25.052017 Filc No 01/84/171/00086/AM― 18/DES―V

RA.F.No.05/27/039/00026/AM14
Dt 24.122013

Annual AA No.05102374417 dated 24.12.2013

SubieCt i Requcst for amendment ofthc GSM(十 /-15)in rcSpect of 25 AAs(AA No 0510375400

Dt 06.012014,AA No.0510384141 Dt 16 04 2014,AA No 0510384320 Dt17 04 2014,AA No

0510384880 dt 24 04 2014,AA No. 0510385727 Dt 05 05.2014,AA No.0510386963 Dt20 05.2014,AA

No  0510386964 dt   20.05.2014, AA No  0510386965 Dt 20 05 2014, AA No.  0510387777

Dt30 05 2014,AA No.0510387783 Dt 30 05 2014,AA No 0510389043 Dt 25 06 2014,AA No

0510389790 Dt 18 07 2014,AA No.0510389787 Dt 18 072014,AA No 0510390730 Dt25.082014,AA

No 0510390974 D t04 09 2014,AA No 0510391467 Dt07 10 2014,AA No 0510391971 Dt 13 11 2014,

AA No 0510391972 Dt i3 11 2014, AA No 0510392522 Dt 1912.2014, AA No 0510392673

Dt02 01 2015,AA No 0510392974 Dt 23 01 2015, AA No 0510393000 Dt 28 012015,AA No

0510393001 Dt 28 01 2015,AA No 0510393027 Dt29 01 2015,AA No 0510393445 Dt 03 03 2015)

which wcrc dccidcd in diffcrcnt NC mcctings

Decision:Colnillittec hcld thc hcaring、 vith rcprcscntativc of thc rlrlll and considcrcd thc casc as

per agenda alongヽ vith othcr rclcvant papcrs and、 vcnt through thc details sublllitted in this casc.

Firlll's rcprcscntativcs attendcd thc personal hearing and cxplaincd the lllistaken subnlission of

GSMけ /-15%)in r/O Suttcct liCCnscs.Comm■ tec a■er discussion dccided to acccpt thc nrm's

requcst and ask thc RA to revisc thc flexibility to GSM+/-10° /o instead of GSM十 /_15ツ6 as pcr

Gencral Note 15 of Tcxtilc Product for aH thc licenscs and accordingly calculatc their

usage/entitlements of inputs.Comlnittec also dccided to advisc thc Firm to bc careftll、
vhile flling

thc application and RA、 vhilc issuing licenscs as pcr policy

RA conccrned may takc ncccssary actlQn Sublcct to co里 」lancc of other usual conditions.里墾生1坐■■理壁望墜型
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119

--
ne"isi"r, C"l".itt"" "o*id"."d 

thi 
"ure 

* p", agenda alongwith other relevant papers and

Case No. 74 M/s rel Export Promotion Council

NC Mccting No 4/AM-18 dt.

25.05.2017

Filc No.01/84/171/186/AM-17/DES― V

The Committee observed that the clarification received from the AEPC vide

14.12.2016 and same was sent to TC, Noida for examination and comments'

wait for their comments and defer the case for re-listing on22.06.2011

went through the details subrnitted in this case and observed that the case was put up to DG for

approval of public Notice for amendment in description of exporl itern "Ladies Blouse by

addilg,,Ladies Top which was decided by NC in its rneeting No.l4lAMl7 dated 13.10.2016 on

the request of Apparel Exporl Promotion Council, Gurgoan. DG has rernarks on note -

their letter dated

NC decided to

Case No 75 M/s.Radnik Exports

NC Mceting No 4/AM-18 dt.25.Oo.2017 Filc No.01/84/171/00279/AM-17/DES―V

RA.F No 05/27/039/018/AM13
Subject : Fixation of norlns for the export product``Ladies Top made out of 100°

/o Nylon

knitted(net Cmbroidery fabric width-140 cms,GSM 95+/-10% in respcct of Annual Advance
Authorization No 0510351464 datcd 12.04.2013.

野



ffidthecaseaSperagendaalongwithotherrelevantpapersand
went through the details submitted in this case. Firm had requested on 0110212017 for

fixation of norms in respect of Annual Advance Authorization No. 0510351464 dated

12.04.2013. Firm's representative was asked to give write up for higher wastage for

consideration of the case. The case stands deferred for re-listing on22.06.2017.

122

120

Case No.76 M/s. Pret Interpret Clothing Pvt. Ltd.

NC Mccting No.4/AM-18 dt.2505.2017 File No.01/84/050/042/AM-15/DES― V

RA.F.No.07/24/040/00481/AM14
uthorization No' 0710103348 dated

02.04.2014.
agenda alongwith other relevant papers

and went through the details submitted in this case and observed that the firm has requested

on 06.12.2016 alongwith the desired information for fixation of norms in respect of

Advance Authorization No. 0710103348 dated 02.04.2014 as their case was rejected by NC

initsmeetingNo.33/84dated ll.l2.2}l4duetononsubmissionof informationasdesired

bv DC(MSME) on 15.10.2014. ths case stands deferred for re-listing on 22.06.2017.

121.

Case No. 77 M/s Shahi Exports Pvt.Ltd

NC Mecting No 4/AM-18Jt.25.05.2017 File No.01/84/162/00020/AM18/DES― V
roduct Ladies Skirt 100% Polyester Woven Dyed

Fabric GSM 180 (Tolerance * or - 10%) Style No.4731X against Special Advance

Authorisation Scheme as per provision of para a.04 (a) ( I ) of FTP-2015-2020.

videtheirletterdated24-04-20l7haverequested
for fixation of norms for above said export product under Special Advance Authorisation.

Committee considered the case as per agenda alongwith other relevant papers and went

through the details submitted in this case. Committee decided ask the firm to attend the

persoial hearing on q3"06.2017 with sample of the export product in this case. The case

stands deferred for re-listing on 08.06.2017'

Case No. M/s. Orient Craft

NC Mccting No.04/AM 18 datcd
25.05.2017

FoNo.01/84/171/282/AM17/DES― V

Cl".if*"ti", ", it.ue of Adrunce Authorisation under scheme of Para 4.04 of FTP

rletterdated2l.o2.20l7haverequestedforclarification
on issue of Advance Authorisation under scheme of Para 4.04 of FTP and stated that the

objection raised against application filed vide No. 05/271095/00160/AMl7 for input of fabric

is not permissible for s-iiOto J296 as per condition No. l4 of General Notes for Textiles.

The firm has for the clarification on the following points:

The item of exports covered under 4.044 scheme of FTP as export product fall in Chapter 62

having printed SION at S.No. J-270. Since the dominant fibre of fabric is cotton, is falls

under HS Code 52 (of cotton teltilO

レ



Tl* Sp*t^l Mrince Authorisation should have been granted but the application filed vide

No.05/27l095/00160/AMl7 was put under objection alleging that input fabric is not

permissible for J-270 to J296 as per condition No. l4 of General Notes for Textiles.

Committee considered the case and note that this is a policy matter and the clarification in the

above case may be given by Policy Section and papers may be forwarded to that Section for

necessary action.

123.

Case No.79 M/s. Omivoti Apparels

NC Meeting No. 04/AMl8 dated 25.05.2017 F.No.01/84/171/301/AM17/DES― V

Requcsted for condonation

Gcneral Note No.19 for
23.12.2009.

of consumption and acceptance of GSM
regularization of Advance Licence No.

in telHls of Textilc

0510355175 datcd

ffidthecaseaSperagendaalongwithotherrelevantpapersand
went through the details submitted in this case. Committee decided to accept the request of the

firm and decided to allow embellishment weight while calculating GSM in terms of Textile

General Note No. l9 as per calculation subrnitted by the firm as under:

SIHPPIヽ G
Bll,1´  0ヽ
&DA「 E

ACTliAl′

QTY
EXPORTED
AS   PER
LICENSES

NET
WEIGHT
S  PER
S/BILL

ACTl:Al´

COヽ StiMP′ HN
OF     THE

「
ABRIC AS PER
LICENSE(1.587
SOM/PC)

]Sヽl  AS
PER ヽ 1
Dヽ   fIIE
S/BII´ 1´

WEIGHT OF
EIVIBELl´ ISII

ⅣIENT
(GSM)

GSM
O「

THE

「
ABRIC
(5-6)

GSヽ 1    ,ヽ S

PER
CONDH10N
SHEET)

8210072

04032010
4002 PCS 61650

KGS
75+/-100/0

8276128
23032010

816PCS 13600
KGS

129520 75+/10%

8274869
22032010

816 PCS 13600
KGS

129520 75+/-10%

ffinecessary action subject to compliance of other usual conditions.

124.

125.

Case No.80 M/s Amrit Expotts(P)Ltd

NC Mceting No.04/AM-18 datcd 25.05.2017 FNo 01/84/050/042/AM15/DES― V

RA F No35/24/040/00014/AMll Adv Authorisation No 3510030745 dated
2406.2010

ihe firm to RA, Kolkata for issue of Special Adv'

Authorisation scheme under para 4.04 (a) (1) of FTP with the decision taken by NC on

29.09.2016.
ngwith other relevant papers and went

through the details submitted in this case. NC decided to examine the matter and the case

stands deferred for re-listing on 25.05.2017 -

Case No.8l M/s.Loyal Textile Mins Ltd

NC Mecting No 04/AM-18 dated 25.052017 F.No.01/84/050/199/AM10/DES― V

RA F No35/24/040/29/AM 10 Adv.Authorisation No.3510028513 dated

1412.2009

,
,34



dthecaseasperagendaalongwithotherrelevantpaperSandwent
through the details submitted in this case. Accordingly, Committee on the basis of report received from

Oio ihe Textile Commissioner, Mumbai and after deliberations decided to re-fix the ad-hoc norms

inst the Advance Authorization issued in this case as detailed below:-

TNo.3to7)shallberestrictedto26%oFoBvaluewithinthe
overall CIF value of the licence in terms of General Note for Textiles at Sr. No.5.

RA concerned may take necessary action subject to compliance o

Quantity allowed
earlier

Import item

23,680 Kgs. (1.26

Kgs./ Kg, of cotton
content of export

Mill made 100%
cotton fabrics, GSM-
125+l-l0o/o with flame
retardant finish woven
quilted with
thinsulated, Net
content of cotton-
18793.75 Kgs & Net
weight of thinsulate -
6765.75 Kgs & Net
weight of FR thread -
640.20 Kgs.

26,199.7
Kgs.

@ 1.5% of cotton
fabric in export

2385.08 Kgs. (

n export product)

I1,580 Kss. (442

gms./Kgs. of fabric
in export product)

Flacovan
flame
resistant
chemicals

47 gms./Kgs. of
fabric in export
product

Ukadan
flame
resistant
chemicals

20 gms./Kgs. of
fabric in export
product

Silastan
flame
resistant
chemicals

4 gms./ Kgs. of
fabric in export
product

Net to net with
accountability
clause alongwith
relevant GSM

Thinsulate
lining
material

to net with
ntability

Net to net with
accountability
clause

FR Thread
sewing
thread

126.

Case No.82 M/s.Loyal Textile Mills Ltd.

NC Meeting No.04/AM- l8 dated 25.05.201'7 F No.01/84/050/287/AM10/DES― V

RA F No.35/24/040/00037/AM10 Adv Authorisation No 3510029331 dated 02 03 2010

rtoftechnicalfabricandgarmentswithflameretardant
fi nish against Advance Authorization No.35 I 002933 I dated 02.03.2010'

Decision: The Commiftee considered the case as per agenda alongwith other relevant papers and went

through the details submitted in this case. Accordingly, Committee on the basis of report received from

oio the Textile Commissioner, Mumbai and after deliberations decided to re-fix the ad-hoc norms against

the Advance Authorization issued in this case as detailed below:-

シ レ



natural fibre (1.225 Kgs./ Kg.
of cotton content
of export

1.26 Kgs./ Kg. of cotton
ontent of export
roduct)

Vat Dyes @ 1.5% of
cotton fabric in

cxport product

ol.5%of co■ on fabHc
n export product

Flacovan
flame resistant
chemicals

11,344 Kgs (442
gms./Kgs. of
fabric in export
product)

11,889 678 Kgs (659

3ins./Kgs. of fabric in
〕xport product)

Ukadan flame
resistant
chemicals

1206 Kgs. (47
gms./Kgs. of
fabric in export
product)

1154 688   Kgs
gms/1く gs. of fabric

export product)

４

　

ｎ

‘
υ
　
ｌ

Silastal flame
resistant
chemicals

513 Kgs (20
gms/  Kgs  of
fabric in export
product)

l29.4Kgs. (23.8 gms./
(gs. of fabric in export
rroduct)

Silastan flame
resistant
chemicals

103 Kgs. (4
gms.i Kgs. of
fabric in exporl
product

162.378 Kgs. (9 gms./
(gs. of fabric in export
rroduct

Thinsulate
lining material

7124 Kgs. (with
2oh wastase\

7333 Kgs (wlh 2%
vastageヽ

FR Thread
sewing thread

1,07,76,700

Meter(wれhl%
wastage)

,12,03,500 Meter(with
%wastage)

The import of Dyes and Chemical (S1. No.3 to 7) shall be restricted to26%o FOB value within the overall

CIF value of the licence in terms of General Note for Textiles at Sr. No.5.

RA concerned rnay take action subiect to iance of other usual conditions.

127.

Case No. 83 M/s.Oricllt Fashion Expo咸 (India)Pvt.Ltd.

NC MEETING NO.04/AM-18
Datcd 25.05.2017

F.NO.O1/84/171/14/AM-18/DES― V

Fixation of norms exports products'Ladies Top in 100% Polyester Solid Dyed Woven Fabrics,

GSM:175 +l-10Yo (Yariation). (Style No.7686279) against Special Advance Authorisation
Scherne as per provision of para 4.04 (a) (l) of FTP-2015-2020.

Decision: M/s Orient Fashion Export (lndia) Pvt. Ltd. New Delhi vide their application dated

13.05.2017 has requested for fixation of norms for above said export product under Special
Advance Authorisation. Committee considered the case as per agenda alongwith other relevant
papers and went through the details submitted in this case. As per CAD/CAM and other details
provided in this case, the Committee approved the input output norms as applied for. The copy

of the application is forwarded to the concerned RA for further necessary action and compliance

of other usual conditions. There is no need to send the case to DGFT (HQ) for fixation the

norms again.
GSM should match in import and export.

128

Case No.84 M/s.Richa Global Expolts Pvt.Ltd.

NC MEETING NO.04/AM¨ 18 DATED 2505.2017 F.NO.01/84/162/00074/AM-18/DES― V

Fixation of Norms for Export Product - (1). Ladies top of 960lo Viscose 4% Spqq4q444q4

レ



)StyleNo.l357738ll407738ll357877l1407871l|407902,
(2). Ladies top of 96% viscose 40% Spandex Printed Knitted Fabric GSM 180(+l-100%)

Style No. l7\iYiil1io7738ll70l902- under special advance license scheme under para

4.04(a)l FTP 2015-20.

D..irir", N,I/r Ri"ha Global Exports Pvt. Ltd. vide their letter dated 19.05.2017, have

requested for fixation of norms for above said export product under Special Advance

Authorisation. Committee considered the case as per agenda alongwith other relevant

papers and went through the details submitted in this case. As per CAD/CAM and other

deiails provided in this case, the Committee approved the input output norms as applied for.

The copy of the application is forwarded to the concerned RA for further necessary action

and compliar." of other usualconditions. There is no need to send the case to DGFT (HQ)

for fixation the norms again.
GSM should match in import and ex

129.

Case No.85 M/s. Richa Global Exports Pvt. Ltd.

NC MEETING N0 04/AM-18
DATED 25.05.2017

F.NO.01/84/162/00073/AM-18/DES― V

Fixation of norms for Export Product― Ladies Top of 1000/o Polycster lDyed Woven Fabric

GSM125(十 /_10%)alongWtth lndian Fabric,Sttde No.452258-under spccial advancc

liccnse scheme under para 4.04(a)上 _FIP 2015-20.
sPvt.Ltd'videtheirletterdated20.05,20l7,have

requested for fixation of norms for above said export product under Special Advance

Authorisation. Committee considered the case as per agenda alongwith other relevant

papers and went through the details submitted in this case. As per CAD/CAM and other

deiails provided in this case, the Committee approved the input output norms as applied for.

The copy of the application is forwarded to the concerned RA for further necessary action

and compliar"" of other usual conditions. There is no need to send the case to DGFT (HQ)

for fixation the norms again.
GSM should match in import and export.

130

Case No.86 M/s.Shahi Exports Pvt.Ltd.

NC MEETING NO.04/AM-18
DATED 25.05.2017

F.NO.01/84/162/00078/AM-18/DES― V

od made of 93oh Polyester TYoElasthane Bonded

Fabric GSM 305(Fu"",84o/o Polyester 16% Elasthane Woven F'abric and Back:100%

Polyester Fleece Knitted Fabric) (Tol"tur." +l- l}yo), (Style No'105299) under Special

,r,.r.,^-^a A,,rhnricarin. Qcheme rrnder narA 4 04(a\l FTP 2015-20.

D""i.iorr, M/s. Shahi Exports Pvt. Ltd. vide their letter dated 22.05'2U I /, have requesteo ror

fixation of norms for atoue said export product under Special Advance Authorisation.

Committee considered the case as per agenda alongwith other relevant papers and went

through the details submitted in this case. As per CAD/CAM and other details provided in

this c-ase, the Committee approved the input output norms as applied for' The copy of the

application is forwarded to ihe concerned RA for further necessary action and compliance

of other usual conditions. There is no need to send the case to DGFT (HQ) for fixation the

norms again.
GSM shouldmatch in irnPorlanfu
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131.

Case No.87 M/s.Shahi Exports Pvt.Ltd.

NC MEETING NO.04/AM-18 DATED
25.05.2017

FoNO.01/84/162/00077/AM-18/DES― V

Fixation of Norms for Boys Jacket with Hood made of 100% Polyester Bonded Fabric GSM
270(Face:100% Polyester Woven Fabric and Back: 100% Polyester Fleece Knitted Fabric)
(Tolerance * or - 1O%Xstyle No.103496)- under Special Advance Authorisation Scheme

under Dara 4.04(a\1 FTP 2015-20.

Decision: M/s. Shahi Exports Pvt. Ltd. vide their letter dated 22.05.2017, have requested

for fixation of norms for above said export product under Special Advance Authorisation.
Committee considered the case as per agenda alongwith other relevant papers and went
through the details submitted in this case. As per CAD/CAM and other details provided in

this case, the Committee approved the input output norms as applied for. The copy of the

application is forwarded to the concemed RA for further necessary action and compliance

of other usual conditions. There is no need to send the case to DGFT (HQ) for fixation the

norrns again.
GSM should match in import and export.

132.

Casc No.88 M/s.Richa Global Exports Pvt.Ltd.

NC MEETING NO.04/AM-18 DATED
25.05.2017

FoNO.01/84/171/15/AM-18/DES― V

Fixation of Nonns for Export Product - Ladies Top of 100% Polyester Dyed Woven Fabric
GSM 150(+l-10%) alongwith lining of 100% Polyester Dyed Woven Fabric GSM 91(+/-
l0%), STYLE NO. 4486941444383.- under Special Advance Authorisation Scheme under
para4.04(a) 1 -FTP 2015-20.
Decision: M/s. Richa Global Exports Pvt. Ltd. vide their letter dated 24.05.2017, have
requested for fixation of norms for above said export product under Special Advance
Authorisation. Committee considered the case as per agenda alongwith other relevant
papers and went through the details submitted in this case. As per CAD/CAM and other
details provided in this case, the Committee approved the input output norms as applied for.
The copy of the application is forwarded to the concerned RA for further necessary action
and compliance of other usual conditions. There is no need to send the case to DGFT (HQ)
for fixation the norms again.
GSM should match in import and export.

133.

Casc No.89 M/s.Modelama Exports Pvt. Ltd. New Delhi

NC MEETING NO.04/AM-18 DATED
25.05.2017

F.NO.01/84/162/00058/AM-18/DES― V

Fixation Of Norms for export of (1). Ladies Blouse made from l0O%Polyester Dyed
Woven Fabric Filament Yarn Textured Width 56"GSM 80(+/-10%) Style no.447031 (2).
Ladies Blouse made from 100% Polyester Dyed Woven Fabric Filament Yarn Textured
Width 57" GSM 89(+l-10%) Style No.447029 Under Special Advance Authorisation
Scheme under para 4.04(a)l FTP 2015-20.
Decision: M/s. Modelama Expofts Pvt. Ltd. vide their letter dated 12.05.2017, have



export product under Special Advance

Authorisation. Committee considered the case as per agenda alongwith other relevant

papers and went through the details submitted in this case' As per CAD/CAM and other

deiails provided in this case, the Committee approved the input output norms as applied for'

The copy of the application is forwarded to the concerned RA for further necessary action

and complian." of other usual conditions. There is no need to send the case to DGFT (HQ)

for fixation the norms again.

GSM should match in imPort and
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